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GOVERNMENT OF PUNJAE 

DEPARTMENT OF ELECTIONS 

Notification 

The 4th October, 1994 

No. G. S. R. 64/P. A. 19/94/S. 139/94.—In_ exercise of the powers con- 
€ ferred by section 139 of the Punjab State Election Commission Act, 1994 
© (Punjab Act No. 19 of 1994), the Governor of Punjab, after consultation 

with the State Election Commission, is pleased to make the following rules 
to regulate the registration of electors and conduct of elections in muni- 
cipalities in the yState of Punjab. 

PART i 

‘Preliminary 

() These rules may be‘ called the the Panjab Municipal Eiec- 
tion Rules 1994. 

@) These rules shallcomeinto force from the date of their publica- 
cation in the official Gazette. 

2. (D [nm these rules unless the context otherwise requires; 

(a) “Agent” means any person appointed, in writing, by a candi- 
date ataa election to be his Agent for the purpose of these 
rules, with the acceptance, in writing, by such person of; the 
office of such Agent; oe 

(6) “Backward Classes” means ‘castes,’ races or classes declared 
as Backward Classes by the State Government from time 
to time; . . 

(c) ‘District Electoral Officer’ means the District Electcre! Cifcci, 
appointed under section 14 of the Act; 

(d) “Election” means the cisction of a member of a Municipality 
from an area delimited asa constituency for the purposes of 
election to that Munic. palitys 

(e) “Election Commissiion” or “Commission’’ means the State 
Election Commission, =:'ahlished under . section 3 of the 
Act; ; : 

(f) “Form” means a form appended to these rules; 
4 

(g) “Act” means the Punjab State Election Commission Act, 1994; 

(h) “Presiding Officer” and ‘Polling Officer” mean the Pre- 
siding Officer “and Polling Officer, appointed under 
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section 20-of the Act, and any other person performing the 
duties of the Presiding Officer or Polling Officer for the time 
being: 

(@) “Returning Officer” and ‘Assistant Returning Officer” mean 
the Returning Officer and Assistant. Returning Officer 
appointed under section 16 of the Act; 

(f) “Registration Officer” means to the Electoral Registraticn 
Officer, appointed under section 15 of the Act3 

(k) “Roll” means the electoral roll for a constituency ; 

() “Scheduled Castes” meeans such castes, races or tribes or 
parts or groups within such castes, races or tribes as have 
been specified under article 341 of the Constitution of 
India to be Scheduled Castes in the State of Punjab; 

Gn) “Treasuty” means a Government Treasury or Sub Treasury 
or a Bank to which the Government treasury business has 
been made over, 

(2) The terms not defined but used in these rules shall have the cen e 
meaning as assigned to them in the Act. 

PART IY 

Preparation of Electroral Rolls 

3. (i) On receipt of directions from the Commission, the District 
Electoral Officer shall take action for preparation or revisicn ef the roll 
in accordance with such directions and these rules in respect of all orcny 
of the Municipalities in his district as the case may be. 

(2) The Registration Officer of a Municipality shall prepare and 
revise the roll in respect of all or any constituency or part thereof of 
theMunicipality:of which he is the Registration Officer in accordance with 
the directions of the Commission and the provisions of these rules. 

(3) The Registration Officer may appoint such Officers and staff 
as may be necessary in consultation with the District Electoral Officer, 
to assist him in the preparation or revision of the Roll. 

4. The roll for each constituency shall be prepared in such form and 
in such language or languages as the Commission may direct, 

5. The roll of. each constituency shall be prepared by house to house 
enumeration of such persons who fulfil the conditions laid down under 
section 28 of the Act and do not suffer from any disqualification speci- 
fied in section 25 thereof:
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prepared inthe manner specified above and the roll for the Punjab Legisla 
tive Assembly in relation to the area comprised inthe seid constituency 
for the time being in operation, shall be used in any election, with such 
modifications, as may be necessary : 

Provided further that nothing in these rules shall preveri the vee cf 
the current Roll for the Punjab Legislative Assemb! i i 
preparation of fresh preliminary rolifer the munici 

     
    

6. (1) The roll shall be divided into convenient parts which Preparation 
shall be numbered consecutively. of roll in 

parts. 

(2) The number of names included in any part of the rol] shall not 
ordinarily exceed one thousand, 

(3) Thelast part of the roll shall contain the names of every person 
having a service qualification under sub-secticn UO) ciicn 25 cf the 
Actand of his spouse, if any, who are entitled to be included in the Foll 
by virtue of a statement made under rule 8 shall be included in the past of 
the roll pertaining to the locality in which they weul te that 
statement, have been ordinarily resident. 

    

     t, ACCORCIRE 

  

97. (1) The names ofelectors ineach part of the roll shallbcarrenged Order of 
according to house numbers subject to any general or special direction names. 
of the Commission in respect of any part that the names should be 
arranged in alphabetical order or that the names shall be arranged partly 
in one way and partly in other. 

   

(2) Thenames of electors in each part of the roll shall te numbered 
consecutively witha separate series of numbers beginning with the number 
one. 

8. () Every person who holds a declared oifico or hasa service Statement 
qualification and desires to be registered in Hof the co sency under 

in which, but for his holding such office or hav! such oualiicetion, section 29. 
he would have been ordinarily resident, shail sub 
Officer of the constituency a statement in such one 
2, Form 3 and Form 4, as may be ,apprcpyriate. 

   

  

    
the Form 1, Form 

(2) Every statement submitted under sub-rule (1) shall be verified 
in the manner specified in the Form. 

    

(3) Every such statement shall cease to te valid > the pers 
making it ceasestohold a declared office, cr, asthecasency te, having 
a service . qualification. 

9. The Registration Officer may, for the - purpose of preparing Information 
the roll through house to house enumeration, issue letters of request in Form to be supplied 
5tothe occupants of dwelling houses in the constituency or any part thereof; by occubi nts 

te . . : : of dwelling 
and every pefson receiving any such letter shall furnish the information houses. 
called for therein to the best of his ability. 

10. For the purpose of preparing any roll or deciding any claim or Access to 
objection toa roll, any Registration Officer and any person employed certain 
by him shall have access to any register of births and deaths and to the registers.
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admission register of any educational institution, and it shalibe the dutye 
of every person incharge of any such register to give to the said officer, 
or person such information and such extracts from the said register as; 
he may require. 

it. As soon as the Roll fora constituency is ready, the Registration 
Officer shall publish it in draft by making a copy thereof available f for 
inspection and displaying a notice in Form 6. . 

(a) at his office if it within the constituency ; and 

(b) at the office of the Municipality. 

(©) at such other places as may be specified by him. 

12. The Registration Officer shall also:— 
    

  

Te 

(a) make acopy ofeach separate part of the Roil, together with} 
a copy of the notice in Form 6, available for inspection at 

_ specified place accessible to the public in or near the areaé. 
to which that part relates. 

(6) supply free of cost two copies of each separate pari of the 
Roll to every political party for which a symbol has been 
exclusively reserved by the Commission. 

13. Every claim for inclusion of name in the Rolf and every objec-- 
tion to an entry therein shail be lodged within a period of seven days 
from the date of publication of the roll in draft under rule 11. 

14, (1) Every claim shall be— 

(a) in Form 7; 

(b) signed by the person desiring his name to be included in the 
Roll ; and 

(c) countersigned by another person whose name is already 
included in the Rofl in which the claimant desires his name 
to be. included. 

(2} Every objection to the inclusion of name in the Roll shal be:— 

(a) in Form 8; 
(b) preferred only by a person whose name is already included 

in the Roll ; and 

(c} countersigned by another person whose name is already 
included in the Roll in which the name objected to appears. 

@) Every objection toa particular entry or particulars in an 
entry in Roll shall be, 

(a) in Form 9 ¢; and 
(b) preferred only by a person to whom that entry relates.
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15. Every claim or objection shall,— 

(@) be presented to the Registration Officer ; and 

(5) be sent. post to the Registration Officer ; and 

(ec) shall be accompained by a fee of rupee one which may be 
deposited either with the Registration Officer or in the 
Treasury and shall not be refundable, 

16. {a} The Registration Officcr shail maintain in duplicate the 
three lists in Porm 10, Lf, 12 and eater therein the particulars of every 
claim or objection as and when ii is received by him ; and 

(6) Keep exhibited one copy of cach such list on a notice board 
in his office. 

; 17. Any claim or objection which is not lodged within the petiod 
Lorin the form and manner, herein specified, shali be rejected by the 

Registration Officer. 

    

  

il. Ifthe Registration Officer is satisfied as to the validity of any 
claim or objection, he may allow it ihe Ww. ithonut further inquiry after the 
expiry of one week fromthe date on which itis entered in the llist 
exhibited by him under clause (5) ciinie 16: 

Provided that where before any such clair or objection has been 
allowed, a demand for inquiry has been made in writing to the Registration 
Officer by any person, it shall not be allowed without further inquiry. 

19. (i) Where a claim or objection is not disposed of under rule 
17 or rule 18, the Registration Officer shall,— 

(a) specify in the list exhibited by him under rule 16 the date, time 
and place of hearing of the claim or objection; and 

(b) give notice of the hearing on 

Gi) in the cass of aciaim of the claimant in Form 13 ; 

(ii) in the case of an objection to the inclusion of a name to the 
objector in Form 14 and to person objected to in Form 15 ; 
and 

Gii) in the case of an objection to an entry or particulars therein 
to the objector in Porm 15-A. 

20. (1) The Registration Officer shall hold a summar inquiry 
into every claim or objection in respect of which notice has been given 
under rule 19 and shall record his decision thereon, 

@) At the hearing, the claimant or as the case may be, the objector 
and person objected to and any other person who, the opinion of the 
Registration Officer, is likely to be of assistance to him, shall be entitled 
to appear and be heard, 
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(3) The Registration Officer may in his discretion :— 

(a) require any claimant, objector or person objected to appear in 
person before him ; 

(b) require that evidence tendered by any person shall be given an 
oath and administer on oath for the purpose. 

Inclusion o . 
names inf 21. (/) Hit appears to the Registration Officer that owing to 

adyittently inadvertence or error during preparation,the names of any electors 
omitte have been left out of the Roll and that remedial action should be taken 

under this rule, the Registration Officer shall,— 

(a) prepare a list of the names and other details of such electors ; 

(>) exhibit on the notice board of his office, a copy of the 
list together with a notice? as to the place at which the 
inclusion of these names in the Roll will be consfdered, and 
also cublsih the list and the notice in such other manner as 
be anav think fies and 

   

   
   ia 

(c) after considering any verbal or written objections that may 
be preferred, decide whether all or any of the names 
should be included inthe Roll. 

_@) If any statements under tale 8 are seceived after the publi- 
cation of the roll in draft under rule 11, the Registration Officer shall 
direct the inclusion of the names of the electors covered by the 
statements in the appropriate parts of the Roll. 

Delition of 39 
names Ame 

    

Hf it eppsars to the Registration Officer at any time before the 
final publication he Rollthat owing to {inadvertence or ertor of 
otherwise, the names of dead persons or of persons who have ceased to be 
or are not, ordinarily resident in the constituency or of persons who are 
otherwise not entitled to be registered , that Roll, have been included 
in the Roll and that remedial action should be taken under this rule, the 
Registration Officer, shall ; 

  

(a) prepare a list of the names and other details of such electors ; 

(b) exhibit on the noticeboard of his office, a copy of the list 
together with a notice as to the time and place at which the 
question of deletion of these names from the Roll will be 
considered, and also publish the list and the notice in such 
other manner as he may think fit ; and 

(c) after considering any verbal or written objections that may be 
preferred, decide whether all or any of the names should be 
deleted from the Roll : ,



PUNJAB GOVT GAZ. (EXTRA.), OCT. 7, 1994 515 
(ASVN. 15, 1916 SAKA) 
  

Provied that before taking any action under this rule in respect of 
any person on the ground that he has ceased to be, or is not, ordinarily 
resident in the constituency, or is otherwise not entitled to be registered 
in that Roll, the Registration Officer shall make every endeavour to give 
him a reasonable opportunity to show cause why the action proposed 
should not be taken in relation to him. 

3 

  

23. (1) The Registration Officer shall thereafter,— 

(a) prepare a list of amendments to carry out his decision under 
rules 18, 20, 21 and 22 ; 

(b) correct any clerical, printing mistake, error or any other 
inaccuracy discovered in the rolls ; 

(c) publish the Roll, together with list of amendments, by making 
complete copy thereof available for inspection and displaying 
a notice, Form 16 at his office ; 

(d) subject to any general or special directin, as may be given 
by the Commission, supply free of cost, two copies of the 
Roll, as finally published, with the list of amendments, if 
any, to every pclitical party for which a symbol has been 
exclusively reserved by the Commission. 

(2) On such publication, Rooll, together with the list of amendments, 
shall be the Electoral Roll of the constituency. 

(3) Where the Roll (hereinafter in this sub-rule referred to as the 
basic Roll), together with the list of amendments, becomes the Electoral 
Roll for a constituency under sub-rule (2), the Registration Officer, may, 
for the convenience of all concerned, integrate, subject to any general or 
special directions issued by the Commission in this behalf, the list into 
the asic Roll by incorporating, inclusion of names, amendments, 
transposition or deletion of entries in the relevant parts of the basic Roll 
itself so however that no change shall be made in the process of such 
integration in the name of any elector of in any particulars relating to any 
elector as given in the list.of amendments. 

24, (1) An appeal shall lie from any decision of the Registration 
Officer under rules 20, 21 and 22 to the Commission : 

Provided that an appeal shall not lie where the person desiring to 
appeal has not availed himself of his right to be heard by, or to make 
representatin to, the Registration Officer on the matter which is the 
subject of appeal. 

(2) Every appeal under sub-rule (1) shall be,— 

(a) in the form of a memorandum signed by the appellant ; and 

(b) presented to the Commission within a period of fifteen days 
from the date of announcement of the decision or sent by 
registered post so as to reach the Commission within that 
period, 
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@G) The presentation of an appeal under this rule shall not have the 
effect of staying or postponing any action to be taken by the Registration 
Officer under rule 23. a 

_ ) The decision of the Commission shall be final, but in so far as 4 
it reverses or modifies a decision of the Registration Officer, shall take 
effect only from the date of the decisin in appeal. 

G)_ The Registration Officer shall cause such amendments to be 
made in the roll as may be necessary to give effect to the decisions of the 
Commission under this rule. 

Preparation 25. (1) If any constituency is delimited a new in accordance with 
of Roll on Jaw and it is necessary urgently to prepare the Roll for such constituency, 
teaelimita” the Commission may direct that it shall be prepared : 
stituencies. 

(a) by puttig together the rolls of such of the existing constituen-_ 
cies or parts thereof as are comprised within the new = 
constituency; and 

(b) by making appropriate alterations in the arrogement, serial 
numbering and heading of the Rolls so complied. 

_ ©) The Roll so prepared shall be published in the manner specified 
in rule 23 and shall, on such publication, be the electoral roll for the new 
constituency. 

Revision of 26. (1) The Roll for every constituency shall be revised under 
® sub-section (2) of section 30 cither intensively or summarily or partly 

intensively and partly. summarily, as Commission may direet. 

_ ©) Where the Roll or any part thereof is to be revised intensively 
in any year, it shall be prepared afresh and rules 4 to 24 shali apply in 
relation to such revision as they apply in relation to the first preparation of 
A oll, . 

_@) When the Roll or any part thereof is to be revised summarily in 
any year, the Registration Officer shall cause to be prepared a list of 
amendments to the relvent parts of the roli on the basis of such 
iformation as may be readily available and publish the Roll together 
with the list of amendments ia draft ; and the provisions of rules 10 to 24 
shall apply in relation to such reision as they apply in relation to the first 
preparation of a Roll. 

(4) Where at any time between the publication in draft of the revised 
Roll under sub-rule (2) or of the Roll and list of amendments under sub- 
tule (3) and the final publication of the same under rule 23, any names 
have been directed to beicluded in the Roli for the time being in 
force under section 29, the Registration Officer shall cause the names to 
be included also in the revised Roll unless there is, in his opinion, any 
valid objection to such inclusion,
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27. (1) Every application under section 31 or sub-section (1) of Correction 
section 32 shall be made in duplicate in such one of the Forms 7, 9, 17 of entries 
or 3 as may be appropriate and shall be accompanied by a fee of Rupee and inclusion 

Electoral 
Ol. 

Provided that the statements in Forms 2, 3 and 4, from persons having 
service qualification, received after the final publication of the electoral 
Roll shall be deemed to be the applications under sections 31 and 32 and 
that no fee shall be deemed to have been prescribed for such application. 

(2) Every such application as is referred to in sub-rule (1) shall be 
presented to the Registration Officer in such manner as the Commission 
may direct. 

(3) Every application for inclusion presented in persuance of sub-rale 
(2) shall be counter signed, where necessary, by another person whose 
name is already included in the roll in which the claimant desires his name 
to be included ; 

(4) The fee specified in sub-rule (1) shall be— 

(a) paid by means of non—judicial stamps jor 

(b) deposited in a treasury in favour of the Registration Officer 
concerend ; or 

(c) paid in cash to the Registration Officer against receipt. 

(5) Where the fee is deposited under clause (b) of sub-rule (4), the 
applicant shall enclose with the application a Treasury receipt in proof of 
the fee having been deposited. 

(6) The Registration Officer shall, immediately on receipt of such 
application, direct that one copy thereof be posted in some conspicuous 
place in his office together with a notice inviting objections to such appli 
-cation within a period of seven days from the date of such posting. 

» 

(7) The Registration Officer shall, after the expiry of the period 
sspecified In sub-rule (6), consider the applications and objections theryto, 
aif any, received by him and shall, if satisfied, direct the inclusion, deletion 
correction or transportation of entrics in the Roll, as may be necesary : 

Provided that when an application is rejected by the Registration 
: Officer, he shall record in writing a brief statement of his reasons for such 
objection, 

(8) Where a claimant whose name is ordered to be included in the 
Roll,is registered in the Roll of any other constituency, the Registration 
Officer.shall, inform the Registration Officer of that constituency, who 
shallson receipt of such information strike off the name of the claimant 
from the Roll of that constituency.
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Appaals 28. (1) Every appeal under section 33 shall be,— 
from orders 

pader Tule , (a) in the form of a memorandum signed by the appellant ; 

“3(b) accompanied ‘by a copy of the order appealed from and ; a “tee 
_of rupzes five to be,— 

(i) paid by. means of non sudioial stamps ; 
anh Bg 

  

(ii) deposited-in.a Treasury in " favour. of the Commission | por - 

see oy: . i 
(iii), -paid in such other manner as may be directed by the Com 

mission ; and 

(iv) the fee shall in no case be refunded. 

(c) presented .to the. Commission within a period of fifeteen days 
from the date of the order appealed from or sent by registered 
post so as to reach the Commission within that period ; 

Provided that the Commission may condone the delay in the presca- 
tation of the appeal, if it is satisfied that the appellant had sufficient cause 
for not presenting it within the specified time. 

(2) Where the fee is deposited under. sub-clause (ii). of clause (b) of 
sub-rule (1), the appellant shall eaclose with memorandum of appeal a 
treasury receipt in proof of the fee having been deposited. 

(3) For the purpose of sub-rule (1), an appeal shall be deemed to 
have been presented to the Commission when the memorandum of appeal 
is delivered by or on behalf of, the appellant to any officer. appointed. by 
the Commission in this behalf. 

Identity 29. (1) The Commission may, with a view to the preventing imperso- 
Cards for nation of electors and facilitating their identification at the _ time of poll, 
electors in by notification in the. Official Gazette of the State, direct that the 

notified con- provision of this rule shall apply.to any such constituency or part thereof 
as may be specified in the notification. 

(2) The Registration Officer for such notified constituency, as soon as 
may be, alter the issue of the notification uader sab-rule (1), arrange for 

_ the Issue te every elector of an identity card prepared in accordance with 
the provisions of this 1ul¢, 

(3) The identity card shall,— 

(a) be prepared in duplicate ; 

(b) contain th? nam?, ag?, residence. and such other particulars 
of the elector as may b2 specified by.the Commission ; 

(c) have affixed to it a photograph. of the.elector which shall be 
taken at the expense cf the Government ; and
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(d) bear the facsimile signature of the Registration Officer : 

Provided that if the elector refuses or evades to have kis phato- 
graph taken, or cannot be found at his residence by the 
official photogrpaher in spite of repeated attempts, no such 
identity card shall be prepared for the elcetor and a note of 
such refusal or evasion or that the. elector could not be 
found at his residence inspite of repeated attempts shall 
be made-in the ccpy of the Rell maintained by the Regis- 
tration Officer, 

(4) One copy of the identity card prepared under Sub-rule (3) shall 
be retained by the Registraticn Officer and the cther copy shall be 
delivered to the electcr tu be kept by him for production at the time of 
a poll. 

30. (1) After the Roll for the constituency-has been finally published, 
the following papers shall be kept in the office of the Registration 
Officer cr.such other place.as the Commissioner may, by order, specify 
until the expiration of one-year after the completion of next intensive 
revision of Roll :— 

(a) one complete copy of the Rell and complete-manuscript Roll ; 

(b) duplicating pasting file ; 

{c). all claim and. objections to the draft Rell with the crders of the 
Registraticn Officer thereon ; 

(d) all directions of the Registration Officer fcr correction cf 
entries in the Roll ; 

(e) all orders on appeal received from the Commission ; 

(f) any other connected papers;2* 

(g) one complete copy of the Roll fcr each constituency duly 
authenticated by the Registration Officer shall be kept in 
the office of the District Electoral Officer for a period of 
slx years from the date of its final publication. 

31. (1) Every person’ shall have the right to inspect the election papers 
referied to in rule 30 on payment of such fee-as may be specified by the 
Ccommissicn. 

(2) Attested copies of the Roll ard other election papers will be 
supplied to such person, as may apply for tre same, on payment cf such 
fee a, may be specified by the Commission from time to time. 

PART IIE 

NOMINATION AND CONDUCT OF POLLS 

32. In this Part, unless the. context otherwise requires,— 

(a) “Ballot. Box’’, includes any box, bag or other receptacle used 
for the insertion cf ballot papers by electors ; 
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(b) ‘Cot nterfoil’ means the counterfoil attached tc a ballot paper 
printed under the provisions of these rules ; 

(c) ‘Electoral Roll Number’ of a person means,— 

(i) the serial number of the entry in the electoral roll in respect 
of that person ; 

(ii) the serial number of the part of the electoral roll in which 
such an entry occurs ; and + 

(ill) The name and/cr the number of the constituency to which 
the Roll relates ; 

(d) ‘Marked Copy’ of the Roll means:—the copy of the Roll set 
apart for the purpose of marking the names of electors to 
whom ballot papers are issued at an election ; 

(e) "Polling Station’ in relation to an electicn means a place 
fixed for taking poll for that election. ; 

(f) For the purpcses of these rules, a person who is unable to write 
his name shall unless otherwise expressly provided in these 
rules, be deemed tc have signed an instrument cr cther 
paper, if— 

(a) he has placed a mark on such instrument or other paper, 
in the presence of the Returning Officer or the Presiding 
Officer or such other officer as may be specified in this 
behalf by the Commission ; and 

(b) such officer on being satisfied as to his identity has aftested 
the mark as being the mark of that person. 

Notification 33. The Commissicn shall by notification in the Official Gazette 
of symbols, specify the symbols that may be chosen by candidates at electios to 

: municipalities and may amend or vary the Ist of symbols from time to 
time, . 

Frolic notice 34. On the issue of notification by the Commission under secticn 
cfelection 35 of the Act, the Returning Officer shall give public notice of the 

intended election in Form 19 by pasting the same outside his office ; in 
the office of the municipality and at such other conspicuous place or 
places in the constituency as he may deem fit. 

Eligibility 35. A person desirous of contesting election for membershlp of a 
for or a municipality should be an elector in that municipality. 
Municipality, 
Nomi nation 36, (1) Every nomiuation paper presented under section 38 of the 
Paper Act shall be in Form 20 and shall be presented to the Returning Officer 

by the candidate himself or his proposer during the hours of eleven 0’ 
clock of the forenoon and three O” clock of the afternoon or such other 
hours as may be fixed for this putpose on date/dates and place fixed fer 
filing the nomination paper,
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(2) The nomination paper of a member of scheduled castes or back- 
ward classes shall be accompanied by a declaration by the candidate 
indicating the scheduled ‘caste or backward class to which he belongs, 

(3) The nomination paper of a candidate for a constituency reserved 
for scheduled castes or backward classes, shall be accompanied by a 
certificate issued by the Deputy Commissioner or the Sub Divisional 
Officer (Civil) of the area of which the candidate is ordinarily resident 
certifying that the candidate belongs to’ scheduled castes or backward 
classes, as the case may be, and specifying the particulars of the scheduled 
caste or backward class to which the candidate belongs. 

(4) For every candidature, fee as specified below will be deposited 
either in cash with the Returning Officer alongwith the nomination paper 
or in the Treasury in the ‘Head’ to be specified by the Commission ; 

For election to ; 

(a) Municipal Corporation .. Rs, 200 

(b) Municipal Council Class-I «. Rs. 150 

(c) Municipal Council Class—IT .. Rs. 100 

(d) Municipal Council Class IN and 
Nagar Panchayats .. Rs, 30 

Where the fee has been deposited in Treasury receipt in respect thereof 
shall be attached with the nomination paper : 

Provided that for scheduled castes the fee will be fifty per cent of full 
fee specified above. 

37. A_ certificate issued by the Commission under sub-section (3) 
of section 38 shall be signed by the Secretary to the Commission and shall 
bear its official seal. 

38, The Returning Officer Shall give notice of nominations in Form 
21 by pasting one copy thereof outside his office, 

39. The Returning Officer shall examine the nomination papers at 
the date, time and place appointed in this behalf, hear objections if any, 
made by other candidates or their authorised agents as to the eligibility 
of any candidate and decide these objections after such enquiry as he may 
consider necessary. The decision rejecting or accepling # nomination 
paper shall be recorded on the nomination paper and signed by the Return- 
ing Officer and if a nomination paper has been rejected, reasons thereof 
shall also be briefly recorded on the nomination paper. 

40. (1) The list of validly nominated candidates shall be in Form 22 
and shall be displayed ‘outside the office of the Returning Officer as scon 
as possible after the completion of scrutiny. 

_ (2) The names of the candidates in the list shall be arranged in alpha- 
betical,, order according to Punjabi language in Gurmukhi script. 
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(3) The name of each candidate shall be shown in the said list as it 
appears in his nomination paper: 

Provided that if a candidate considers that his name is incorrectly 
spelt or is otherwise incorrectly shown in the Roll or in his nomination 
paper or is different from the name by which he is popularly known, he 
may, at any time before the list of validly nominated candidates is prepared, 
furnish in writing to the Returning Officer the proper form and spelling 
of his name and the Returning Officer shall on being satisfied about the 
genuineness of the request, make necessary corrections or alterations in 
the list in Form 22 and adopt that form and spelling in the list of contesting 
candidates, 

41. A notice of withdrawal of candidature shall be in Form 23 and 
on receipt of such notice, the Returning Officer shall note thereon the date 
aad time at which it was delivered to him and publish a notice in Form 
3-A. . 

42. Immediately after the expiry of the time fixed for withdrawal of 
candidatures, the Returning Officer shall allot to each candidate who has 
not withdrawn his candidature, a symbol out of the approved list of symbols 
in accordance with such notification, order or direction which might have 

been issued by the Commission in this respect, 

43. The list of contesting candidates shall be displayed outside the 
office of the Returning Officer in Form 24 and will contain the names of 
the candidates in alphabetical order alongwith the particulars of the candi- 
dates and symbol allotted to each candidate. 

44, (1) If the number of contesting candidates is equal to or less than 
the seats to be filled, the Returning Officer shall declare the result of the 
election in Form 25 and send signed copies of the declaration to the Com- 
mission and the District Electoral Officer. 

(2) If a poll becomes necessary, the Returning Officer shall supply 
a copy of the list of contesting sandidates to each such candidate or his 
election agent. 

45. (1) Appointment of an election agent under section 44 shall be 
made in Form 26 and the notice of such appointment shall {be given by 
forwarding the same in duplicate to the Returning Officer who shall return 
one copy thereof to the election agent after affixing thereon his seal and 
signatures in token of his approval of the appointment. 

(2) The revocation of the appointment of the election agent under 
sub-section (1) of section 46 shall be made in Form 27. 

46. (1) The Number of polling agents that may be appointed under 
section 47 shall be one agent and two relief agents for one polling 
station. 

(2) Every such appointment shall be made in Form 28 and shall be 
made over to the polling agent for production at the polling station.
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(3) No polling agent shall be admitted in the polling station unless he 
has delivered to the Presiding Officer, the instrument of his appointment 
under sub-rule (2) after duly completing and signing before the Presiding 
Officer the declaration contained therein. 

4 

°4 47. (1) The revocation of the appointment of a polling agent under 
4sub-section (1) of section 49 shall be made in Form 29 and lodged with the 
Presiding Officer, 

(2) In the event of such revocation, the candidate or his election Agent, 
may make a fresh appointment in the manner specified in rule 46, _ 

48. Save as hereinafter provided in rule 49, all electors entitled to 
vote in an election shall do so in person through secret ballot at the polling 
station provided for them. 

49, (1) The following persons shall be entitled to yote by post :-— 

(a) Service voters defined in sub-section (5) of section 29 : 

(b) Electors covered under sub-section (7) of section 29. 

(c) Voters subject to preventive detention. 

(d) Public servants on election duty. 

(2) An elector covered in sub-rule (1) above, who wishes to vote by 
post shall send intimation in this regard to the Returning Officer in Form 
30 for the supply of postal ballot paper at least fifteen days before the 
date fixed for poll. 

(3) The form and the language of postal ballot papers shall be such 
as the Commission may direct. 

(4) The Returning Officer shall send postal bailot paper to the 
electors who have applied under sub-rule (2) by post under certificate of 
posting at least ten days before the date of poll except that in the case of 
public servants on election duty, these can also be delivered to them 
against personal acknowledgement on proper identification. 

(5) The elector shall mark his choice on the postal ballot paper, 
complete such other formalities as may be necessary according to the 
directions sent with the ballot paper and return the ballot paper to the 
Returning Officer so as to reach him before the hour fixed for close of 
poll at the polling stations. 

(6) The Returning Officer shall make a note about issue of postal 
_ ballot paper against the name of the elector on the marked copy of the 
electoral roll. 
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51. The Presiding Officer shall in addition to other duties imposed 
upon him by these rules, be the incharge of all arrangements at the 
Polling Station and may issue orders as to the manner in which the electors 
shall be admitted to the Polling Station and generaily, for the maintenance 
of peace and order at and in the vicinity of the Polling Station. 

52, The Commission may direct that before any ballot paper 
delivered to an elector at the Polling Station, it shail be marked with such 
official mark as may be specified by the Commission in this behalf and also S 
signed in full on its back by the Presiding Officer, The official mark shall 
be kept secret. 

53, Every Ballot box shall be of such design as may be approved by 
the Commission. : 

54, (1) | Every ballot paper shall have a counterfoii attached thereto 
and the said ballot paper and the counterfoil shall be in such form and the 
particulars therein shall be in such language or languages as the Commission 
may direct. 

(2) The names of the candidates shall be arranged on the ballot paper 
in the same order in which they appear in the list of contesting candidates, 

(3) Iftwo or more candidates bear the same name, they shall be 
distiagaished by tae addition of their occupation or residence or in some 
other manner, 

55, The Returning Officer shall provide at the Polling Stations ;— 

(1) necessary number of ballot boxes, 

(2) sufficient number of ballot papers. 

(3) copies of the relevant part of the Roll. 

f4) Prasiding Officer’s seal for stamping ‘ne ballot papers, 

(5) other necessary material, 

56. (1) Outside each polling statin, there shall be displayed ;..- 

(a) a notice specifying the polling area and the particulars of electors 
which are eatitlel to vote at the polling station. 

(b) a copy of the list of contesting candidates, 

(2) Ateach Polling Station shall be set up one or more voting 
_ compartments in which the electors can record their vote without being 
seen.



PUNJAB GOVT. GAZ., (EXTRA.), OCT. 7, 1994 525 
(ASVN. 15, 1916 SAKA) 
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admitted at any one time inside the polling station and shall exclude there- - 
from all persons other than ;-~ 

  

(a) Polling officers ; 

{b) public servants “on duty in connection with the election 3 

(c) persons authorised by the Commission ; 

(d) candidates, their election agents and one polling agent of each 
candidate ; 

(ce) achild in arms accompanying an clector ; 

(f) a person accompanying a blind or infirm clecior who eannet 
move without help ; 

(g) such other persons asthe Returaing. Officer or the Presiding 
Officer may employ for identification of electors. 

58. (1) Before the commencement of the poll, the Presiding Preparation ef 
Officer shall show the ballot box to 1 ths poll to the polling Ballot Boxes fer 
agents who may be present at the poll ton 50 that they may see that 
the ballot box is empty. The Pr wsiding shall then secure and seal 
the ballot box in such a manner that the insertion of ballot papers 
remains open and shail allow the poll s present to affix, if they 
so desire, their seals. The ballot box shall boxe both jaside and 
outside marked with :— 

   

  

     

   

   

    

(a) the serial number alongwith the name of the constituency if 
any ; 

(b) the scrial number and name of the polling station ; 

(c) the serial number of the ballot box (to be Milcd at the end of the 
poll on the label outside the ballot Dox only) : 

(d) the date of pail. . 

(2) The ballot box shall be placed fa full view of the Presiding Officer 
and the polling agents. 

    

  

         

  

(3) If it becomes necessary to use additi 
the poll, the procedure as in sub-rules (1) ard 
pect of each such ballot box. 

box/boxes for 
2 followed in res. 

59. Immediately, before the comme: z 
Officer shail also demonstrate to the Poll : 
that the marked copy of the electoral rol! ts 
not contain any entry other than that made 
(6) of rule 49, 

60. (1) Where a Polling Station is for both mea and-women elcetors, Facilities for 
the Presiding Officer may direct that they shall bo admiticd into the polling Y®™4™ elvetors. 
tation alternately In separate batches, 
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(2) The Returning Officer or the Presiding Officer, may appoint a 
woman to serve as an attendant at any polling station to assist women elec- 
tors and also te assist the Presiding Officer generally in taking the poll in 
respect of women electors and in particular to heip in searching any woman 
elector in case it becomes necessary. 

61. (1) Every elector on entering the polling station shall allow his 
left fore-finger to be inspected by the Presiding Officer or Polling Officer 
and indelible ink mark to be put on it. If any elector refuscs to allow his 
left fore-finger to be marked with indelible ink or already has mark on his 
left fore-finger or does anything to remove it, he shall not be supplied any 
ballot paper or allowed tc vote. 

(2) Auy reference in this rule to the left fore-finger or an elector in the 
cas® where the lefi fore-finger of the elector is missing, is to be construed 
as reference to any other finger of his left hand and shall in the case where 
the fingers of the left hand are missing, to be construed as a reference to 
the fore-finger or any other finger of his right hand and shall in the case, 
where all his fingers on both hands are missing be construed as a rference 
to such extremity of his left or right armas he may possess. 

(3) For identification of the elector, the Presiding Officer or a Polling 
Officer may require the elector te produce his identity card before the de- 
livery of a ballot paperto him, ifidentity cards have been issued to 
electors in that constituency. 

64. (1) The table of the first Polling Officer shall be near the ent+ 
rance inside the polling station and whea an elector arrives at the pclling 

station, tnis Polling Officer shall check the elector’s name and other 
particulars with the relevant entry in the Roll and then call out the seria! 
number, name and other particulars of the elector. 

(2) After his identity is established, the elector will proceed to the 
second Polling Officer who will mark his left fore-finger In the manne1 
provided in rule 61. 

(3) The electot will then proceed to the third Polling Officer who will 

hand over the ballot paper and marking stamp to him after noting parti- 
culars of the elector and obtaining his signatures on the counterfoil of the 

ballot paper and also mark the name of the clectcx in the marked copy of 

the electoral roll. 

(4) The elector will then go to the polling compartment where he will 

mark his choice on the ballot paper and after coming out return the mark- 
ing stamp to the third polling officer and insert the ballot paper in the 
ballot box placed in front of the Presiding Officer, afler folding it properly. 

(5) The Commission may, if considered necessary, modify the duties 
of the Polling Officers as it may deem fit. 

63, If a person representing himself to be a particular elecor applies 

for a ballot pape: after another person has already voted, as such electer,:
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he shall, after such enquiry as the Presiding Officcr may make, be allowed 
to vote, in the following manner; namely :— 

(a) Such person shall before being supplied with tendered ballot 
paper, sign his name against the entry relating to him ina 
list in Form 31. 

(b) A tendered ballot paper shall be the same asthe other ballot 
papers used at the polling station except that ; 

(i) such tendeerred ballot paper shall be serially the last ballot 
paper issued for use at the polling station ; 

(ii) such tendered ballot paper and its counterfoil shall be en- 
dorsed on the back with the words “Tendered Ballot 
Paper’, by the Presiding Officerin his own hand and 
sigaed by him. 

(c) The elector after marking the tendered ballot paper in the voting 
compartment and folding it, shall hand it over, to the Presid- 
ing Officer who shall place it in a cover specially kept for the 
prrpose. 

64. (1) Any Polling Agent may challenge the identity ofa person 
claiming to be a particular elector by first depositing a sum of rupees five 
in cash with the Presiding Officer. 

(2) On such deposit being made, the Presiding Officer, shall enter the 
name and address of the elector in the list of challenged votes in Form 32 
and require him to affix his signatures in the said list. 

(3) The Presiding Officer shall thereafter hold a summary enquiry 
and may ask the challenger to produce evidence in favour of challenge, 
require the person challenged to produce evidence in proof of his identity, 
and may also administer oath to the person challenged and any other 
person offering to give evidence, 

(4) If after the enquiry, the Presiding Officer is satisfied that the 
challenge has not been established, he shall allow the person challenged 
to vote and if he ccnsiders that the challenge hae been established, he 
shall debar such person from voting. 

(5) If in the opinion of the Presiding Officer, the challenge is frivolous 
or has not been made in good falih, the deposit shall be forfeited and in 
any other case it will be returned to the challenger, 

65. Anclector who has inadvertantly spoilt his ballot paner in such a 
way that it cannot conveniently be used as a ballot paper, may, on de- 
livering it to the Presiding Officer and satisfying him of his inadvertence, 
obtain another ballot-paper in place of the spoilt ballot paper and the 
latter shall be marked as “Canceled”. All such votes shali be put ina 
separate packet marked “Cancelled Votes’, 
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66. (1) If the Presiding Officer is satisfied that owing to blindness, old 
Recording. of - age ot other physical infirmity an elector is unable to recognise the symbol 
elocters. of the ballot paper or to insert the ballot paper in the ballot box, the Pre- 

siding Officer shall permit (ne elector to take with him a comparion of 
i of age to the voting compartment for marking 

   

   

        
not less than ¢} 
aud putting the ballot-paper into the ballot box on his: behalf and in 
accordancs with ils wishes. 

(2) No person shall be permitted to act as the companion of more 
than one elector at any polling station on the same day, 

(3) The Presidin 
without indicating ¢ 

Officer shall keep a brief record. of ail such instances 
he manner in which the votes have been cast In Ferm    

   
     

  

32-A. 

; 67. (i) If an elector after obtainiag any ballot-paper for the purpose 
Roruraing of of recording his vote decides not to use the same, he shall return the 
Ballot-Papers bY electors. ballotpaper to the P: Officer, and the ballot paper so returned shall 

then be marked d Cancelled” aud kept ita separate packet set 
apart for the purpose and a record shail be kept by the Presiding Officer 
of all such ballot papers. 

  

(2) Uf any ballot-paper which has been issued to any voter for the put- 
pose of recording his vote has not been put in the ballot-box but has been 
left by the elector at the Polling Station or the Polling Compartment it 
shall be presumed ag canceHed and dealt with In accordance with the 
provisions of sub-rule G) as if it has been returred to the Presiding 

     
   

Officer, 

Maintenance 68, (1) Hvery elector to whom a ballot paper has been issued under the 
of secrecy of provisions of these rules, shall maintain secrecy of voting with in the 
voting by pelling station and for that purpose observe the voting procedure herein- 

cleotor. after laid down. 

(2) The electoy on receiving the ballot paper shall forthwith— 

(a) procsed to one of the voting compartments ; 

(b) there make’ é mark on the ballot paper with the Instrument 
far the nuroose of or near the symbol of the candi- 

ate for whom he intends to vote ; 
   

(e) fold the ballot paper sa as to conceal his vote ; 

(d) ifieqaiied, show to the Presiding Officer the distinguishing 
mark on the ballot paper ; 

@) insert the folded ballot paper into the ballot box ; and 

() quit: the polling station. 

(3) Every elector shall vole without undue delay. 

(4) Mo elector shall be allowed to enter a voting compartment when 
another clector is inside it. 
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(5) Ifan elector to whom a ballot paper has been Issued, refuses, 
after warning given by ‘the Presiding Officer, to observe the procedure as 
laid down In sub-rule (2), the ballot pape: issved to him shall, wether he 
has recorded his vote thereon or not, be taken back from him by the 
Presiding Officer or a polling Officer under the direction of the 

Presiding Officer. 

(6) After the ballot paper has been taken back, the Presiding 
Officer shall record on its back the words “cancelled: voting procedvre 
violated”? and put his signatue below thcse words. 

(7) Allthe ballot papers on which the words “cancelled: voting 
procedureviolated” are recorded, shall be kept in a separate cover which 
shall oe cnits face the werds “Ballot Paper; voting procedure 
violated’’, 

(8) Without prejudice to any penalty to which an elector, from 
whom a ballot paper has been taken back under sub-rule (5), may be 
liable, the vote, ifany, recorded on such ballot paper shall not be 
counted. 

69, The Poll shall be commenced and closed atthe hour fixed Coramencenien 
inthat behalf under section $7 and no elector shall thereafter be Poll. 
admitted into the polling station after the close of the poll: 

Provided that allelectors present at the polling station at the hom 
of the close of poll shall be entitled to have their votes polled : 

Provided that if for any reason it was not possible to open a pelling 
station atthe hcur appcinted under section 47 or if by reason of 'dis- 
order at the polling station or far any other reason the Presiding Officer 
has considered it necessary to stop the polling for a certain time, the 
Presiding Officer shall keep the polling station open for a further period 
equal to the period that elapsed between the hour appointed fcr the 
opening of the polling station and the hour at which it was 
actually opened orthe time durlag which the polling was stopped as 
the case may be. 

70. (1) The Presiding Officer shall at the close of the poll Account of 
prepare a ballot account in Form 33 and if counting is not to be beld Ballot Papers. 
immediately after the close of poll, enclose it ina sealed cover with the 
words “Ballot Paper Account”, subscribed therecn. 

(2) The Presiding Officer shall furnish to every polling agent 
present atthe close of the poll, at rue copy of the entries made in the 
Ballot Paper Account after obtaining a receipt from the said polling 
agent. 

71. (1) The Presiding Officer shall then make {nto separate Sealing of other 
packets— packets. 

(a) the marked copy of electoral roll; 

(b} the counterfoils of the used ballot papers;
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(c) the ballot papers signed in full bythe Presiding Officer, 
but.not issued to the electors; i . ; 

(4) anyother ballot papers not issued to the electors; 

(e) the ballot papers cancelled for violation of voting proce- 
dure; 

(f) apy other cancelled ballot papers; 

(g) the cover containing the tendered bailot papers and the list 
in Form 31. 

(h) the list of challenged votes ; and 

(i) any other papers directed by the Commission to be kept 
ina sealed packet. 

(2)®% Each such packet shall be sealed with the seals of the Presiding 
Officer and with the seals either of the candidate or of his election agent 
or of his pelling agent who may be present at the polling station and 
may desire to affix bis seal thereon. 

“92, (1) fat any election any ballct bex esed at a polling station 
o1 any otner place fixed fcr the pcll ic unlawfully taken out of the 
custedy of the Presiding Officer or isin any way tampered with or is 
intentionally or unintentionally destroyed, lost or damaged, the 
Presiding Officer will immediately submit report of facts to the Returning 
Officer who wil! forward it to the Commission with his comments and 
if the Commission is satisfied, on receipt of ihe report of the Presiding 
Officer through the Returning Offlcer, that in consequence thercof the 
result of the pollon that polling staticn cannot be ascertained; 
the Commission may— . 

(a) declare the polling at that pclling station to be void; 

(6) appoint a day and fix the hours for taking a fresh poll at the 
polling station , and 

(c) notify the dayso appointed and the hour so fixed in the 
mafiner prescribed under these rules; 

(2) The orovisioas of these rales shall apply to every fresh. poll 
as they apply to the origizal poll. 

73. CU) [fa poll at any polling station is adjourned for reasons 
provided in scctions 58, 59 and 60, the provisicns of the foregoing rules 
shall as faras applicable, apply asifthe poll was closed at the hour 
fixed inthat behalf under section 57, 

(2) When an ajourned poll is recommended under sub section 
(3) of section 58 and sub sectior (2) of section 60, the electors who have 
already voted atthe poll so adjcurned, shall not be allowed to vote 
again 
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(3) Th: provisions of th: foregoing rules shall apply t in relation 
to the coaduct of adjourned poll as they apply in relation to the soll 
before it was so adjourned, 

& 
Lk. 

PART IV 

Counting of Votes 

74. ({) The Commission may direct asto whether the counting Programme fer 
of votes is to be done at the polling station itself after the close of poll counting of 
orata different datetime and place, votes. 

(2) When the counting isto be done at the polling station itself, 
the Presiding Officer ofthe Polling Station shall be designated as the 
Assistant Returning Officer for the purpose. 

(3) Where the counting isto be done at a different date, 
time and place than the polling station, the Commission may appoint an 
Assistant Returning Officer to conduct the counting of votes of one 
or more constituencies, , ; 

(4) The vounting of postal ballot papers will be done by the 
Returning Officer. 

(5) The Returning Officer. will appoint such number of persons 
as he may deem necessary, to be known as Counting Supervisors and 
Counting Assistants to assist him and Assistant Returning Officers in 
counting of votes. 

(6) If counting is to be done at the polling station, then the 
Assistant Returning Officer will commence counting immediately after 
the close of the poll and the preparation of the ballot paper account. 

(7) If the counting is to be done at a different place, date and time, 
the Presiding Officer will seal the ballot boxes and election papers in 
accordance with these rules and such further directions as may be issued 
by the Commission and deposit these at the place fixed for this purpose 
by the Returning Officer for safe custody. 

(8) Reference to “Returning Officer’ in rules, 76 to 80 and; rules 
82 and 83 shall also be construed as reference to “Assistant Returning 
Officer.” : 

75. The. Returning Officer shall, at least, one week before the date —tnrtmation of 
ot the first of the dates, fixed for poll, appoint the place or the places time and place 
where i counting of votes will be done and the date and time at which —‘for counting of 
the counting will be done and shall give notice of the same in writing to Vetes. 
each candidate or his election agent ; 

Provided that if for any reason, the Returning Officer finds it neces 
sary to do so, he may alter the date, time and place so. fixed and inform, 
by giving notice of the same, in writing, to each candidate or his election 
agent.
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76. (1) Each contesting candidate shall, subject to such general 
or special direction as the Commission may issue in this behalf, appoint 
one countiug agent for each polling station, one counting agent for the 
table of the Assistant Returning Officer if counting is to take place at 
a place different from the polling station and one counting agent for 
counting of postal ballot papers by the Returning Officer. 

(2) Byery such appointment shall be made in Form 34 in triplicate, 
one copy of which shall be forwarded to the Returning Officer, the 
second to the Assistant Returning Officer and the third shall be made 
over to the Counting agent for production at the place of counting. .,; 

(3) No Counting Agent shail be.,admitted into the place fixed for 
counting unless he has delivered. to the Returning Officer his copy of 
appointment letter after duly completing and signing the declaration 
contained therein and receiving from the Returning Officer an authority 
for entry into the place; fixed for counting. 

(4) The i appointment of a Counting Agent can be revoked in Form 
34-A and logded with the Returning Officer and in the event of any such 
revocation, the canddate or his election agent may make a fresh appoint: 
ment in his place, tek 

77. (1). The .Returning Officer shall exclude from the place fixed 
for counting of votes all persons except,— 

(a) such persons to (be known as Counting Supervisors and 
Counting Assistants) as he may appoint; to assist him in 
counting; 

(b) persons authorised by the Commission; 

(c) public servants on duty in connection with election; and 

(d) candidates, their. election agents and counting agents; 

(2) No person who has been employed by or on behalf of, or has 
been otherwise working for a candidate in or about the peption, ’ Shall 
be appointed under clause (a) of sub-rule (1).") F FPP RY    

(3) The Returning Officer shall decide which counting agent or 
agents shall watch the counting at any particular counting table or group 
of counting tables. 

(4) Any person whos during the counting of votes misconducts 
himself or fails to obey the lawful directions of the Returning Officer 
may be removed from the place where the votes are being counted by the 
Returning Officer or by any Police Officer on duty or by any person 
authorised in this behalf by the Returning Officer. 

78 The Returning Officer shall, before he commences the count- 
ing, read out the provisions of section 113 to such persons as may be 
present.
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79. (1) The Returning Officer may have all the ballot boxes, used 
at a polling station, opened and the balict papers in such box or boxes 
counted simultaneously. 

(2) Before any ballot box is opened. at a counting table the counting 
agents present at the tabie, shall be allowed to inspeet the paper seal 
or such other seat as might have teen fixed thereon and to satisfy 
themselves that it is intanct. 

(3) The Returning Officer shall satisfy himself that nene ef the 
ballot boxes has been tampered with. 

(4) If the Returning Officer fs satisfied that any ballot box has in 
fact been tampered with, he shall not count the ballot papers countained 
in that box and; shall follow the procedure laid down under 
rule 73 in respect of that polling station. 

80. (1) The ballot paper taken out of each ballot box shall be 
arranged in convenient bundles and scrutinized. 

(1) The Returning Officer shall reject a ballot paper, — 

(a) if it bears any mark or writing by which the elector can be 
identified, or 

(b) if it bears no mark at all or, to indicate the vote if it bears a 
mark elsewhere than on or near the symbol of one of the 

candidates on the face of the ballot paper, or 

(c) if it bears a mark made otherwise than with the instrument 
supplied for the purpose, or 

(d) if votes are given on It in favour of more than one candidate, 
Or 

(ec) ifthe mark indicating the vote thereon is placed in such 
matner as to make it doubtful az to which candidate the 
vote has been given, or . 

(f) if itis aspurlous ballot paper, or 

(g) if It is so damaged or multilaied that its identity as a genuine 
ballot paper cannct be established, or 

(h) if t bears a serlal number, or is of a design, different from 
the serlal numbers, or as the casé may be, the design of the 
ballot papers authorised for use at the particular polling 
station; or 

(i) if it does not bear both the mark and the signature which it 
should have borne under the provisions of rule 52 : 

Provided that where the Returning Officer is satisfied that any such 
defect as is specified in clause (h) or clause (1) has been caused by any 
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mistake or failure on the part ofa Presiding Officer or Polling Officer, 
the ballot paper shall not be rejected on the ground of such defect : 

Provided further that a ballot paper shall not be rejected merely 
onthe ground that the mark indicating the vote is in distinct or is made 
than once, if the intention that the vote shall be for a particular candidate 
clearly appears from the way the ballot paper is marked. 

(3) Before rejecting any ballot paper under sub-rule (2), the Return- 
ing Officer shall allow cach counting agent present a reasonable oppor- 
tunity to Inspect the ballct paper but shall not allow him tc handle it or 
any other ballot paper. 

(4) The Returning Officer shall endorse on every ballot paper 
which he rejects the word “Rejected” andthe grounds of rejection in 
abbreviated form either in his own hand or by means of a rubber stamp 
and shall initial such endorsement. 

(5) All ballot papers rejected unde: tnfs rule shall be boundled 
tcgether, 

(6) Every ballot paper wnicn is not rejected under this rule shall 
be counted as cne valid vote : 

Providec that no cover containing tendered ballot papers s hall 
be opened and no such ballot paper shall be counted. 

(7) After the counting of all ballot papers contained in all the ballot 
boxes used at a polling station has been completed, — 

(a) the Returning Officer shall filiin and sign Part JI Result 
of Counting in Form 33, and 

(b) the Returning Officer shall make the entries in a result- 
sheet in Form 35 and announce the votes polled by each 
candidate. 

81. (1) At the time .fixed for counting of postal ballot papers, the 
Returning Officer shall open the coversin which the postal bailot 
papers have been received and examine the postal ballot papers and other 
papers contained in the cover: 

Provided that no postal ballot paper received after the expiry of 
the time fixed in that behalf shall be opened and no vote contained in 
any such cover shall be counted. 

(2) A postal ballot paper shall be rejected on the following grounds 
namely :— 

(a) ifit bears any mark (cther than the mark to record the vote) 
or writing by which the elector can be identified; or 

(b) if no vote is recorded thereon; or
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(c) if votes are given on it in favour of more candidates that one ; 
or 

(d) if it is a suprious ballot paper; or 

(e) if it is so damaged or mutilated that its Identity as a genuine 
ballot paper cannot be established; or 

(f) if it is not returned in the cover sent alongwith It to the elector 
by the Returning Officer. 

(3) Avote recorded ona postal ballot paper shall be rejrected if 
the mark indicating the vote is placed on the ballot paper in such 
manner asto make it doubtful to which candidate the vote has been 
given. 

(4) A vote recorded on a postal ballot paper shall not be rejected 
merely on the ground that the mark indicating the vote is indistinct o1 
made more than once, if the intention, that the vote shall be for a parti- 
cular candidate, cleatly appears from the way the ballot paper is marked. 

(5) The Returning Officer shall count all the valid votes given by 
postal ballot ia favour of each candidate, record the total thereof in the 
résult sheet in Form 35 and announce the same. 

82. (1) A candidate ov, in his absence, his election agent o1 any 
of his counting agents may apply in writing to the Returning Officer to 
recount the votes either wholly. cr in part stating the grounds on which 
he demands such recount. 

(2) On such an application being made, the Returning Officer 
shall decide the matter and may allow the application in whole or in 
part ot may reject it in toto if it appears to him to be frivolous 
or unreasonable. 

(3) Every decision of the Returning Officer under sub-rule (2) 
shall be in writing an¢ contain the s@asons therefor. 

(4) If the Returning Officer decides under sub-rule (2) to allow 
a recount of the votes either wholly or in part, he shall-- 

(a) do the te-counting in accordance with rule 80, or rule 81, 
as the case muy be ; 

(b) amend the result sheet in Form 35 tothe extent necessary 
after sach recounting; and 

(c) announce the amendments so made by him. 

6) After the total number of votes polled by cach candidate has 
been announced under sub-rule (7) of rule 80, or sub-rule (5) of vale 81 
or sub-rule (4) of this rule, the Returning Officer shall complete and 

Recount of votes,
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sign the result sheet in Form 25 and no application for a recount shall 
be entertained thereafter : 

Provided that no step uncer this sub-rule shall be taken on the 
completion of the counting unt'lthe candidates and election agents 
present at the completion thereof have been given a reasonable appor- 
tunity to exercise the right conferied by sub-rule (1) of this rule. 

83. After completion of counting, the Assistant Returning Officer 
shall forthwith send the result sheet in Form 35 to the Returning 
Officer. 

84. (a) The Returning Officer (a) shallenter the result of the 
counting of postal ballot pape:s and the result of counting of votes 
polled at allthe polling static: s in a constituency as received from the 
Assistant Returning Officer or Officers final result sheet In Form 
35A and announce the particu.ars ; 

(b) shall declare in Form 36 the candidate to whom the largest 
number of valid votes has been given, to be elected under section 69 and 
send signed coples there of to the Commission and the District Elec- 
toral Officer ; and 

(c) complete and certify the return of the election in Form 37 
and send signed copies thereof to the Commission and the District 
Electoral Officer. 

85. As sootas may be after a candidate bas been declared by 
the Returaing Officer under the provisicns of section 54 or section 69, 
to be elected, the Returning Officer shall grant to such candidate a 
certificate of election in Form 38 and obtain from the candidate an 
acknowledgement ofits receipt duly signed by him arid immediately 
send the acknowledgement by registered post to the Commission. 

86. The valid ballot papers of each candidate and the rejected 
ballot papers shall be bundled separately and the several bundles 
made up into a separate, packet or packets fur cach candidate which 
shall be sealed with the seals co tne Returning Officer and of such cf 
the candidates, their election agents or coupling agents as may desire 
to affix their seals thereon, am! onthe packets so sealed containing 
valid ballot papers ofthe canaidates shall be recorded the following 
particulars, namely :-— 

(a) the name ofthe corstituency ; 

(b) the particulars of th? poolling station where the ballct 
papers have beenuxd; and 

(c) the date of counting. 

On the packet of the reject-d ballot papers, in addition to parti- 
‘ ., ~ 

culars (a), (b) and (c) above, shall be recorded words “Rejected Ballot 

Papers,”
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PART ¥ 

Election Petitions 

87. An election petition under section 76 shall be presented to the 
Election Tribunal. 

88. (1) The petitioner shali set forth inthe petition full parti- 
culars of any material irregularities or corrupt practices which he alleges, 
including as full a statement as possible with regard to the commis- 
sion of each such irregularity or corrupt practice. 

(2) Where any corrupt practice is alleged in an election petition, 
the petition shall be accompanied by an affidavit in Form 39 in support 
of the allegations of such corrupt practice and the particulars thereof. 

89. (1) “At the time of, or before, presenting an election petition, 
the petitioner or petitioners shall deposit, in the treasury a sum fo Rupees 
five hundred in cash or In Government promissory notes of equal value, 
as s¢curity for all costs that may become payable by him or them. 

(2) If the petitioner by whom the deposit referred to in sub-rule 
(1) withdraws his election petition, and in any other case, after final 
orders have been passed on the election petition, the deposit shall, after 
such amount as may be ordered to be paid as costs, charges and 
expenses has been deducted, be returned to the petitioner by whom it 
was made, and if the petitioner dics during the course. of the enquiry 
into the election petition, any such deposit, if made by him, shall after 
the amount of such cosis, as may be orcered to be paid have been 
deducted, be returned to his legal representative. 

(3) All applications for the 1¢fand of a deposit shall be made 
to the. Election Tribunal who shall pass orders thereon im accordance 
with these Rules. 

90, If any of the provisions ofthe Actandruie 88 and rule 89 
have _not been complied with, the Hlection Tribunal shall pass an order 
dismissing the Election petition and such order shali be final. 

91, On receipt of an order, made by the Election Tribunal, 
under section 87 or section 88, the Commission shali, besides publish— 
ing the order inthe Official Gazette, also forward copy thereof to the 
Secretary to Government, Punjab, Department of Local Government. 

PART-VI 

Miscellaneous 

92. (1) If a candidate by whom or on whose behalf the deposit 
referred to in sub-rule(4) of rule 36 has been made, withdraws his candi- 
dature within the time specified in the notice issued under rule 34, or 
if the nomination of any such candidate is refused, the deposit shall be 
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returned tothe person by whom it was made, and if any candidate 

dies before the commencement of the poll, any such deposit, if made by 

him, shall be returned to his legal representative or if not made by the 

candidate, shall be returned to the person by whom it was made, 

(2) If a candidate by whom or on whose behalf the deposit 

referred to in sub-rule (/) has been made is not elected, and the number 

of votes polled by him does not exceed one-eighth of the total number 

of votes polled, the deposit shali be forfeited. 

Explanation :—For the purpose of this subrule, the number of 

ballot papers counted other than rejected ballot papers shall be deemed 

to be total number of votes polled. 

(3) If a candidate by whom or on whose behalf the deposit 
referred to in sub rule (J) has been made iselecttd oris not elected the 
deposit shall, if it is not. forfeited under sub rile (2) be returned to the 
candidate or the person, who has made the deposit in his behalf, as the 
case may be,as soon as may be, after the publication of the result of 
the election in the Official Gazette - 

Provided that, if a candidate is, duly nominated at a gene ral 
election in more constituencies than one, no“ more than one of the 
deposits made by him or on his behaif shall be returned and the 

remainder shall be forfeited to the State Government. 

93. The Commission may, from time to tme, by a notification in 

the Official Gazette, fix maximum clection expenses which can bc 

incurred by the candidate for election from one constituency and may 

fix different maximum limits of election exnenses for election to a 

Municipal Corporation, a Municipal Council o° Class-I, TT and HI and 

a Nagar Panchayat, 

94, Every contesting candidate at an election shall, within thirty 

days from the date of declaration of the resul: of the election, submit 

to the Commission an account of his election expenses in such pro- 

forma as may be specified by the Com:nission. 

95. (1) Where a candidate has been elected from more than one 

constituency, he may resign from membership of the municirality from 

all but one constituency within a period of fifteen days from the date 

of notification of his elections in the Official Gazette ; 

(2) The resignations shall be addzessed in writing to the Commis- 

sion and Secretary to Government, Punjab, Department of Local 

Government, so as toreach within the time specified in sub rule (2).
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(3) Inthe event of failure of a candidate who has been elected 
from more than one constituency to comply with the provisions of sub- 

rules (2) and (2) he shall be deemed to have resigned his membership 

of the municipality from all the constituencies from which he had been 

elected. 

96. After the completion of the election, all the ballot boxes and 

papers relating to election shall be fowarded to the District Electoral 

Officer, who shall keep these in his custody till the expiry of one year 

from the date of clection and shall then subject to any direction to the 

contrary of the Commission or Election Tribunal or a Competent 

Court, cause them to be destroyed. 

97, (D Every person shall have the right to inspect the election 

papers other than ballot papers, counterfoils of the used baliot papers 

and the marked copy ofthe Electoral Rolls on payment of such fee as 

may be specified by the Commission. 

(2) Attested copies ofthe election papers except of ballot papers, 

counterfoils of the used ballot papers and the marked copy of the 

Electoral Rolls, will be supplied to such person, as may apply for the 

Same, on payment of such fee as may be specified by the Commission 

‘from time to time. 

98. The Commission may, from time to time, issue instructions 

to carcy out the purposes of the Act and of these rules. The instructions 

so issued by the Commission shall be complied with by all concerned. 

99. If any question arises regarding the interpretation of the 

cules, otherwise than in connection with the election petition, which 

has actually been presented, it shall be> referred by the person or the 

official concerned to the State Government whose decision shall be 

final, 

100, Subject to the provisions of the Act these rules shall have 

over riding effect notwitastaading aoythiag inconsistent therewith 

contained in any other rules for the time being in force relating to matters 

covered under these roles or matters incidental thereto. 

101. The Municipal Election Rules, 1952, hereby repealed ¢ 

Provided that such repeal shall not affect the previous operating of 
the corresponding provisions of the Municipal Election Rules so re- 
pealed or any other thing duly done or suffered thereunder. 
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FORM 1 

( See rule 8 ) 

Statement as to place of ordinary residence by a person 
holding a Declared Office. 

  Full name 

ee AP re rp 

  

Father’s/Husband’s name 

  Age years 

Office held ——.—___—.-—-— + 

T hereby declare that Iam a citizen of India and that but for 
my holding the above-mentioned office, I would have been ordinarily 
residence at (full postal address}   

i further declare that my wife/husband (name je 

tC le on nm HTB, OFPINarILY 

resides with me (and is a citizen of India). 

This cancels any” previous statement asto place of ordinary 
residence made by ms. 

Pla nr Sigaature—+————— 

Date————————
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FORM 2 

( See rule & ) 

Statement as to place of ordinary fesidence by a member of 
the Armed Fortes. 

I hereby declare that I ama citizen of India and that but for my 
service in the Armed Force; 1 would have been ordinarily resident at— 

Street/Mohalla.........000.02.0.00.0.. Laas 

Locality.......0 0.6.2... ee, eevee eas 

My full name... oo. cee eee 

Service NO. ... oo ce cece ete ae Rank 

Service/Corps/Regiment.. 0.0.0.0... eee es 

‘Name and address of record office........0.00...0. ccc eee bie 

Age last birthday...........0.00 020. c eet eee 

I further declare that my wife.....0..00 00.0.0... 0... cece 

CT beeen eee years, ordinarily resides with me and 
is a citizen of India. 

This cancels any previous statement as ordinary place of 
residence made by me. 

Date... 0... ee 199, Signature.. ......... 

Record Office Verified and found correct. 

Folio Now... 6... cee cee (Signature)......0..... 0... 
Place. . beeen ees (Designation) ........... 

Date... ccc cee Officer-in-C harge, Records. 

(For use in the Election Office) 

Statement received on the........ ... 199 

Registered in the electoral roll for the........ 0 0...0.... 0... 

Constituency (No..... 0.000 eee ) Service voters’ part, at 

S. No. Lee a cece eee aenee 

Dated,...........0.000 08, 199. (Electoral Registration Office) 

*Delote if not applicable.
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FORM 3 

(See rule 8) 

Statement as to place of ordinary residence by a member of an armed 
police force of a State, who is serving outside that State. 

1 hereby declare that I am a citizen of India and that but for my 
service outside the State in the armed police force mentioned below, 
I would have been ordinarily resident at— 

House No... 20... 00... 0005 

ee ee ee ee eee te ee ere ee aD 

District....... 000. cece eee eee Lene re bene eteeenes 

My full name.. 0.00. Rank.... 6.0. ccee ue 

Buckle No...... 0 cece cee eee eee ee 

Name of armed police force..............  ..a00. 

Name and address of the office of the Commandant................ 

Age last birthday............ years 

*] further declare that my wife.............. AMC. eee eee eee 
years, ordinarily resides with me and is a citizen of India. 

This cancels {any previous statement as to ordinary place ef residence 
_ made by me. 

Dated . 199 » Signature 

  

*Delele if not applicable. 

  

Commandant’s office Verified and found cerrect, 

Folio No........ ... (Signature)... 60... 

Place......6: eee (Designation)........... a 

Date..........., Commandant. 
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FORM 4 

(See rule 8) 

Statement as to place of ordinary residence by a person employed 
under the Government of India in a post outside India. 

Full Name............ were eee 

Father’s/Husband’s Name ..... .......,..000005- 

Age...........5.-... years. 

Description of post 
held outside India.... 0.0... (2c eee eee en 

I hereby declare that [ am a citizen of India and that “but for my 
being employed under the Government of India in the above- 
mentioned post, I would hav: been ordinarily resident at (full postal 
address)..... 0.0... gee eee ee eae ee a eee ee eee eee 

T further declare that m) wife (name) ve ecre sees le neseetrnvenen 
cp reneee aged....,... ...., years, ordinarily vesides with me (and i 
a citizen of India). 

This cancels any previous statement as to place of ordinary residence 
made by me. 

Signature...... 

  

Place........-5 

Date........0e 
Verified. 

Signatute.......- 00.2... 

Designation of the 

Head of Office..........5005 

PlaCe.....0..5e506- 

Date. ...eereeee eee 

(for use inthe Election Office). 

Statement received onthe..........199 

Registered in the electoral roll for the ...........6 ee eee eee, 

Constitueacy (No. ) Service voters’ part, 

at Serial No... pe. eee es 

Datz.....- sacs Blestoral Registration O-Ticer.
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FORM 5 

(See rule 9) 

Letter of request 

Place——~-—---—+.—- 

Date———-—---. ——- 

To 

The occupant of, — 

Sir/Madam, 

The preparation of the electoral roll forthe Municipal Constituency 
in which you are residing has been taken in hand. It will greatly 
facilitate my werk if you will Kindly complete the statement below 
after reading the attached instructions and hand ft over to my assistant 
who will call for it. 

  

Electoral Registration Officer of 

the ——_—__—____—______ 
Municipal Constituency. 

STATEMENT 

Names and particulars of adul! citizens ordinarily rvsiding in the 
above premises, 
  

  

  

Nam: of citizen Particulars as to Age on Ist Jan. 

father or husband 19... 

1, 

2. . 

3. 

4, 

5. 

6. 

7. 

etc. 

Signature ——— —-—.___.__ 

Date— ———-_.
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INSTRUCTIONS 

1. Enter the names of all persons who have completed 18 years 

of age on or before the Ist of January of this year and who are ordinarily 

residing fn the premises. 

2. Only the names of those who are citizens of India should be 

entered. 

3. Enter against Serial No. 1 in the first column, the name of the 
head or other senior member of the family, provided he or she has the 

qualifications mentioned in paragraphs 1 and 2 above. 

4. “Ordinarily residing’? docs not mean that the person should be 

actually in the house when you are filling in the furm, The persons 

wh> normally live in the house should be incladed even though they 

may be temporarily absent, e.2., on a journey or on business or in 

hospital. On the other hand, a guest or visitor, who normally lives 

clsewhere but happens to be ia the house at the time should not be 

included. 

5. All ordiaary rosidents of the 1owse should be included, whether 

they are members of the family or not, but do not enter the name of 

any person wilo isa member of the Armed Forces of India or is emp- 

loyed under the Government of India In a post outside India or the 

name of such person’s wife if she ordinarily resides with him. 

6. In the case of every male citizen, enter in the second column 

the name of his father preceded by the words <‘‘son of”. 

7. Inthe case of eyery female cfiizen, cnter in the second 

column ;— 

() the name of the husband preceded by the words “wife 

of”, if she be married ; 

(iit) the name of the late husband preceded by the words 
“widow of”, ifshe be a widow ; and 

(ii) the name of the father preceded by the words ‘“‘daughter 

of, if she be unmarried. 

8. In the third column enter the age of the cilizen as accurately 

ag possible, giving only the number of complete years and ignoring the 

months,
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FORM 6 

(See rules 11 and 12) 

NOTICE OF PUBLICATION OF ELECTORAL ROLL IN 
THE DRAFT 

_To 

eect eee e seers Constituency .............. Municipality 

Notice is hereby given that the electoral roll has been prepared in 

accordance with the Punjab Municipal Elections Rules, 1994, aad a 

copy thereof is available for inspection at my office, and at.....-...... 

bec ccet bec eenteeaettecanenes during office hours. 

The qualifying date- for the preparation of the clectoral roll is 

If, with csference to the abovesaid qualifying date, there be any 

claim for the iaclusion of a name in the roll or any objection to the 

inclusion of name or any objection to particulars in any entry, it 

should be lodged on or before the...............,. J99 Le, : 

in Form or as may be appropriate. 

Every such claim or objection should cither be presented in my 

office at... ee eee or gent by post to the address given 

below so as to reach me not later than the aforesaid date. 

Electoral Registration Officer 

Date... cece eee (Address), 00.0.2... ene
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FORM 7 

[See rules 14(1} and 27] 

CLAIM APPLICATION FOR INCLUSION OF NAME 

To 

The Electoral Registration Officer; 

bee b bene eene Constituency................ Municipality. 

Str, 

T request that my name be included in the electoral roll for the 
above constituency; in part NO..........0. eee aes 

My name (in full)... SOX. eee ee eae 

My father’s/Mother’s/Husband’s name.................. le gweees 

Particulars of my place of residence are... 0.0... keene 

House No.,........ een eet teas 

Street/Mohalla..............45 

TOW. ce cee nee 

District... 0... ee eee 

I, kereby declare that to the best of my kaowledge aud belief :— 

() I ama citizen of India ; 

(ii) My age oa the first day of January last was.............0.5 
yrats and......... Reece ceeace months. 

(iii) Lam ordinarily resident at the address given above ; 

(iv) I have not applied for the inclusion of my name in the 
eléctoral roll for any other constituency ; 

(v) My name has not been included in the electoral rell for this 
er any other constitueacy ; 

or 

my aame may have been included in the electoral roll im.............. 
@onstituenty of...... oe eee eee Municipality in which I was 
ordiaarily resideat of earlier at the address meutioned below and if so, 
I request that the same may be excluded from that electoral rell,
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Signature or thumb impression 
of claimant. . 

1 am an elector in the electoral roll in which the Claimant applied for 
inclusion and my name is enrolled at Serial No...... in Part No...... 
of the roll, J support this elaim and countersign it. 

Signature of the elector 

Name (in fall): ....0... coca, 

Cee ee ee EEE ORE OEE HE eee eee Ore ree re eer e eee RED 

(a) (accepted and his/her nate has been included in the electo- 
ral rell ,—-vide Serial No........in part No. (b) rejected for the reason. 

Date............ Electora] Registration Officer 
(Address) . 

. (Perforation)... 0... eee ee devas 

Receipt for application 

Received the application in Form from Shri/Shrimat{/Kumari 
Address... 00.0000 .cc cca, bec eb acca teens 

Date... 0... Electoral Registration Officer 

(Address). ....... 0... .0405 roe 

*To be filled in by the applicant.
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FORM 8 

[See rule 14(2)} 

Objection to inclaston of namie 

The Electoral Registration Officer, 

secceesessses Constituency, 

I object to the inclusion of the name of.............0-ecece 
sa ensereceees wat Serial No..........i8 Pact No......of ithe electoral 
roll for the following reason(s) :—~ 

I hereby declare that the facts meationed above are trua to the 

best of my knowl:dge and belief. | 

My nam: has. brea {acluded in the electoral roll for this consti 

tuency as follows :— 

Name in fold... . ccc cece cesses eeeeees Sex 

Fathor’sHusband'’s/Mother’s name 

Serlal No..... beeeceene . 

eee e eee reese nee 

Signature/thumb Impression 
of objector. 

(Full postal address).......... 

ee Or |
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J aman elector included in the electoral roll in which the Rame 
objected to appear and my name is enrolled at serial. No ee eeene in 
Part Wo........ of the roll. LIsupport this objection and courtersign 
it. 

Signature of the elector 

Name (in fall).... 0.0.0.0... cece 

Cede cette eens eee ete (Perforation) ...............04. 

Intimation of action taken 

The objection in Fotm 7 lodged by Sbri/Shrimati/Kumari 

Addr O88. ce cece eee eect beeen een ees Pose eeee tence 

has been :— 

(a) accepted and the name of Shri/Shrimati/Kumari 

cee eee eee ees as appearing at Serial No........... 

in part No-e... oc. ce eee eee has been deleted. 

(b) rejected for the reason ee i iy 

Electoral Registration Officer, 
Date... ce eee cee eae 
a (Address) 

Receipt for Application 

Received the application ia Form 7 from Shri/Shrimati/Kumar* 

Address* DE Oe et eee eee eee eae 

, Electoral Registration Officer 
Date 

(Address) seme ence 

*To be filled in by the applicant.
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FORM 9 

{See rules 14(3) and 27] 

Objections to particulars in'an entry 

To 
- Bape 

Electoral Registration Officer, 

See ee eee trees Constituency. 

T submit that the entry relating to mysclf which appears at 

Serlal Now. oc... 0. cee cee eee fn Part No.........-.. leceaee of the” 

electoral roll as... 0.0... 00.00 p 0c cee is not correct. It should 

be corrected to read as follows -— eee = 

ee me eee ee Pee ete Ete eee eee eee 

Signature of thumb 

wep een eee ee eeneee Impression of elector, 

ce beeen ence et eteteee (Perforation) 

Tntimation of action taken 

The objection in Form lodged by Shri/Shrimati/Kumari 

ee ee Re ee ee 

(a) accepted and the relevant entry has been corrected to 

fead as follows :— 

Received the application in Form from Shri/Shrimati/Kumari*........ 

AGAreSS* oo. cee cece eee ee cere eee ei ener eee eneetes 

Electoral Registration Officer 

(Address) ree a tees anen et aeee 

(Tr be filled in by the applicant)
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FORM 10 

(See rule 16) 

List of claims 

Date of receipt Serial Neme of Nemecf Plece of Tate, time 
Number claimant father{/ residence and Place 

husband/ of hearing 
mother 

  FORM li 

(See rule 16) 

List of objections to inclusion of names 

Date of Serial Full name Particulars of name Reasonsin Date, time 
recelpt Number of objector objected to brief for and place 

——objection of hearing 
Part Serial Name in 
No. No. full 
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FORM 12 

(See rule 16) 

List of objections to particulars in entries 

  

Date of Serial Nemein fuli Pari Nc. and Neture cf Dete, time 

  

  

  

receipt Number of elector Seria] No. of cbheUen end place of 
objecting entry hearing 

1 2 3 4 5 6 

FORM 13 

(See rule 19) 

Notice of hearing of a claim 

Duplicate 

(Office Copy) 

To 

(Full Name and (sec ee ence eee e nent eee es wees 

address of (iv eeee cece eens fee een eee eeeee 

claimant | re Leese aan ee eees 

Reference : Claim Now-...... eee ce eee ee eee 

Take notice that your claim for the inclusion of your name in 

the electoral roll will be heard at........... 0.0.00. cee eee eee eee Le 

(place) at... cece nee ne teen ees O'clock on th 

sete n ene e seo eek e tena nen nen eteeeres day of......-. 2. cece eee es 

sede e teen tees 19 . You are directed to be present at the hearing 

with such evidence as vou may like to adduce. 

Date... . eee eee Electoral Registration Officer. 
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FORM 13 

(See rule 19) 

Notice of hearing of a claim 

Original 
(To be served cn the claiment) 

To 

(Full name (cece c cece eee e ee eet tence eens 

and address (cece eee e eee eee ene ene e tees 
of claimant Civ ce cece ee cece cece cence 

Reference ; Claim No... ccesececeee sec eeaees 

Take notice that your cleim for the irclusicn cf your neme in 

Se ee ee ee eee ee ete ee the electoral roll will be heard at 

(place) at... ccc cece cere eet ence eee etree tteees 

rr i a er a 2 ea 

ot cee e ee eee eeee 19 . You ere dircetcd to Le precert at tle learirg 

with such eviderce as ycu may like to adduce. 

Place...... 6. eae 

Date...c css... Electoral Registration Officer. 

CERTIFICATE OF SERVICE OF NOTICE 

Received notice of the date of hearing 

Date... .. ce cece eee eee ne ee tee reese 

. Claimant 

Certified that the notice on the claimant has been duly served by 

on (name) 

eet ee eee tener eae 

Serving Officer. 

Note :—If this notice is served by post, attach recint bere.
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FORM 14 

(See rule 19) 

Notice to the objector 

Duplicate 
—_- 

(Office copy) 

  

To 

(Full name ke eect eee eee ees 

and address 

of objector) 

See teem e neces 

Reference:—Objection NO. cece cece cece eeceue 

Take notice that your objection to the inclusion of the name of 

Perm terete wre ere ee 

eee ee mee ete 

will be heard at........-+..se.0.. en (place) ates ssc cereeeceescceae 

O'clock on the.... ce. eee eee day Of. . ce seseseeees 199 . You are 

directed to be present at the hearing with such evidence as you may 

like to adduce. 

Oo nw ae ae Ot Oe 8 8 one te 

Electoral Registration 

Officer. 
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FORM 14. 

(See rule 19) 

Notice to the Cdjector 

Original 

(To be served on 
the objector) 

To 

(Full name and bg cae etnaveee 

address of objector) wt tee cee eaeee eee 
  

Reference:—Objection No ......-:..ccec eee ceeeaee wee eee eee eee 

. Take notice that your objection to the inclusion of the name of 

Pr 

eee rae ert teenete 

will be heard at ...+.....+.+.+-(place) at.........+.+..Oclock on the 

sateuee steveveeeee day of caceeesececeseee 199. You are directed 

to be present at the hearing with such evidence as you may like to 
adduce, 

Place... 2. wee cee ee . 

Date .. cscs ee cece oe 

Electoral Registration 

Officer.
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FORM 15 

(See rule 19) 

(Notice to the person im respect of claim objection has bee made) 

Duplicate 

  

(Office copy) 

To 

(Full name and 

address of person 

objected to) 

Cee ee ere eee eae 

pete eee pee teense 

Reference :—Objection No 

Take notice that the objection to the inclusion ef your name at 

Serial No.. 2.2.0... cece eee eee ip patt .........68. ef the cleetoral 

roll for ....--..5e ee eee constituency filed by. 

(@ull name and nn eee eee ees 

Address of hn cn ee eee ee 

Objector) eee 

Will be heard at ............006- (place) at) 1... ee ee ees O'clock 

on the.... 2.6... cece eee ee Gay OF... 6. cee ee eee 199. You are 

directed to be present at the hearing with such evidence as you may 

like to adduce. The gronnd ef objection (in brief) are : — 

(a) 

(b) 

(c) 

we tee ec 

Electoral Registration 

Officer.



538 PUNJAB GOVT. GAZ., (EXTRA.), OCT. 7, 1994 
(ASVN. 15, 1916 SAKA) 
  

Reference :—Qbjection No..... be cet teens bec c eee e cece neees 

Take notice that the objection to the inclusion of your name at 

Serial NO... ... 0.6. eee eee ee in Part............0., Meee eae of the 

electoral roll for. oo. 00... ccc e cece ee eae constituency filed by 

(ull mame and eet ect tt ee es 
address of 
objector) beeen eee ees 

will be heard at...... 0... ae eee seeeee (place) at............ 

O’clock on the... eee eee day of.............. 199 

You are directed to be present at the hearing with such evidence as you 

may like to adduce. The grounds of objection (in brief) are :— 

(@) 

(b) 

{c) 
Place, oe cee eee eee eae 

Date. ccee ce cece eee ew ens 

Electoral Registration Officer. 

CERTIFICATE OF SERVICE OF NOTICE 

Received Notice of the date of hearing 

Date... eee eee ee 

Person objected to. 

Certified that the notice on the person, the entry relating to 
whose name has been objected to, has been duly served by me this 

Leet cece cecettaecbaetranas day Of... cise cece eee ee ee) on OB 
(MAME). ee cen theca renee nents personally/by affixation 
on residence. 

Place... cece 

Dale.............- 

Serving Officer. 

N.@.- If this notice is served by post, attach the receipt here.
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FORM 15-A 

(See tule 19) 
Duplicate . 
——--+———_ Notice of hearing of an objection to particulars in 
(Office copy) an entry. 

To 

(Full pape eae eet ee cee eee ee eee 
and address 
of objector) an eet eee eee ee teens 

Reference :—Objection No... occ ee eee e ee eee eee 

Take notice that your objection to certain particulars in the entry 

relating to you will be heard ate... cee ee eee . (place) 
ALL ee lee cece eee eee ene O'clock on the,............00. 

Lente ee ccnes day of............ 0 ..aeee.e. 199 . You are directec 

to be present at the hearing with such evidence as you may like to 

adduce. 

  

PACE. ce cece eee 

Date... ee eee eee 

Electoral Registration Officer. 

FORM 15-A 
(See tule 19) 

Original 
_—— Netice of hearing of an objection to particulars ir. 

(To be. served an entry. 
on the objector) 

To 

(Pull mame acne eee ees 
and address . 
of obiestor) cee cence eee 

Reference :--Objection No............ Oe ure 

Take notice that your objection to Certain. particulars in tht 

entry velating to you will be heard wt... 00.0... cc... eee. (place: 

at eee ce eee O’clock on the........ cece eee ee day oi 

we eet het eas 199. You are directed to be present at the 
hearing with such evidence zg you may like to adduce. 

Place........ ee ee 

Dale cece, 

Electoral Registration Officer.
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CERTIFICATE OF SERVICE OF NOTICE 

Received notice of the date of hearing 

Date... eee eee a 

Objector 

Certified that the notice on the objector has been duly served by 

mo this.... eo. cece eee eee ee day Of ccc eee eee eee 
OM MAMC,. cece cee cece eet cause eee vee personally/by affixation on 
residence. 

Place... ..... cee eee 

Dates. cece eee eee 

Serving Officer. 

N.8.—If this notice is served by post, attach the receipt here. 

FORM 16 

(See rule 22) 

Notice of final publication o- electoral roll 

It is hereby notified for public info-mation that the list of gmend- 

ments to the draft electoral roll for the 

constituency of... 0.60... ce eee eee Mee eeeee Municipal Corporation/ 
Council/Nagar Panchayat has been prepaved with reference to........ 
pect cnet e ete ee aee evens as the qualifyinz date and in accordance with 

the Punjab Municipal Election Rules, 1994. A copy of the said roll 

together with the said list of amendments has been published and will 

be available for inspection at my office.
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FORM 17 

(See rule 27) 

Application for transposition of entry in electoral roll 

To 

The Electoral Registration Officer, 

ce eveeseeceeteesv ass, Constituency. 

Sir, 

T submit that the entry at Serial No... 0... cece cen ev eee in 

Patt NO. ce cee cece en ceeee neers of the electoral roll for the above 

mentioned constituency relating to (myself, namely}....,.-... se eeoeeoes 

son/wife/daugitter of... 0.5 eee cece ees should be transposed 

to Patt No. os cceee ce cece eens of the roll, because I have changed my 

place of ordinary tesideace to which is within the same constituency. 

Ideelare that 1 am an elector of this constituency being enrolled 

at Serial No....... Le ec ee eee eaenee in Bart Now... eee eee of the 

roll.
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Intimation of action taken 

The application in Form 17 of Shri/Shrimati/Kumari............ 

Seen eet teen eee eee anaes Address.......c.eccccecceacee care 

(a) accepted and the name of Shri/Shrimati/Kumari:......... 

we eee cette une en eetteueneeenes ‘has been transposed 

CM mee meee eee eee ett wee eee te ett eee 

wc de geet cbaeeet eae verenenenees (Perforation) ....0... 0... cece cee eee 

Receipt for application 

Recelved the application in Form 17 from Shri/Shrimati/Kumari 

Oe a ee hehe eee OE ee tee eee ee tet OH Oe Tet eer ert eae 

Dates 6. cece eee eneee 

To be filled in by the applicant.
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FORM 18 

(See rule 27) 

Application for delition of entry in electoral roll. 

To 

The Electoral Registration Officer, 

ee ee eee n eee e teen e eet eee Constituency. 

Sir, 

T submit that the entry at Serlal No.......... in Part No......-- 

cece eee net e nee atta of the electoral roll for the above mentioned 

constituency related to Shri/Shrimati/Kumari.......... 0.0 cte ec eneceuee 

sonfwife/daughtet of ......... 06.000 cave e eee ne ence renee requires to be 

defeted as the said person is dead/is no longer ordinarily resident in this 

locality/ is not entitled to be registered in the electoral roll for the 
following reasons -—~ 

ee ee) 

eee ee ee ee ee ee 

I hereby declare that the facts mentioned above are true to 

the best of my knowledge and belief. 

I declare that I am an lector of this constituency, being enrolled 

at Serial No........... veeeae: cin Part NO... . sce cess neees eee Of the 
roll. 

Date oo. oe eee ce ace ove tr ace ose 00 ene 

Place. Oe exe 08 OE ay we ene axe oie Oe “et ase ace ee re O28 oe FFU oe here 6-0 an FF exe Or * ae 

Signature/Thumb-impression of 
Objector. 

Bull Postal Address... 0. ss ne oe ent xe 

*Strike out the inappropriate words. 

eee gee wea ten eae at con ce ore (POPFOTAHON) «ose oe ose gue oot tat out bet ae tae tt ere eae gan oe ee
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Intimation of action taken 

The application !n Form 18 lodged by Sari/Shrimatl/Kumagi.... 

cee e these tee eet tac eereneneteas AGAIOSS ocr eeu sect teseees sees 

has been— 

(a) accepted and the name of Shri/Shrimati/Kumari.......... 

cece cent ene ee eae as appeacing at Seria] No...........- 

in- Part No.......cceeceeeess bas been deleted. 

(b) rejected for the reason........... cote ceteueneass seeeee 

Dates... cecceeeeeses Electoral Regisiration Officer, 

Address® 0... .. ee c eee We eb esaeeearaece 

tncet ewes cose # ne eecn eee e ee POPOFStONP oc ees Chere beet tees eceecee ee 

Recelpt for application 

Received the application in Form 18 from Shri/Shrimati/Kumazi*® 

ee et er ed 

     
Sie Oko ORO ue 8E8 8M png ove oe OE gE 8 

pe ae 3 ge Oe ere 4.2 8 gre 

Dat one ia oi vo cee ese eee ge oe Elestoral Registration Officer, 

AdGr688 . 2 on oe 

    

Be ES gee gre OM Re cue ee Oe ee 

  

*To be filled in by the applicant.
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FORM 19 

{ See rule 34 ] 

NOTICE OF ELECTION 

Notice is hereby given that -— 

(4) an election is to be held of a member to Municipal Cor- 

poration/Council/Nagar Panchayat from constituency No. 

(2) nomination papers may be delivered by a candidate of his 

proposer to me at between 11 A.M. and 

3 P.M. on any day (other than public holiday) not later than -—- 

(@) forms of nomination paper may be obtained at the place 

and times aforesaid; 

(4) the nomination papers will be taken up for serutiny 

at mec ne a et ee ee OFF at nee nega Ee cece ce ee cee le mite ene aa 

DE ae et ne a ne eee ene nn ee oe tt 

(5) notice of withdrawal of candidature muy be delivered 

by a candidate or his proposer or his election ugent (who has been 

authorised in writing by the candidaie to deliver it) to me before 

3 P. M. on the ---- -----— © +--+ 

(6) in the event of the election being contested, the poll will 

be taken on   --—— -----—-between hours of—   

and -- i ee,   

Place —.------—- ee 

Returning Officer, 

Pate— ——- ew were ey
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FORM 20 

[ See rule 36 ] 

NOMINATION PAPER 

I nominate as a candidate for election to the Municipal Corpo- 

ration/Municipal Council/Nagar Panchayat—.-- ——--------___-—-- 

  

  

  

  

    

  

  

—_— from constituency No———-——_—_-—___—__—-Candidate’s 

Nane———_—_—_——________ father’s/husband’s name——---—. 

His postal address. 

His name is entered at Serial No————-—_—-________—in part 

No.—-——_—_— ——-of the election roll for. 

constituency No. 

My name is and it is entered at 

Serial No——_+——___—————in part No.- 

  of the electoral rolls | for————--——constituency No. 

Date——_—_—-—--—_-—-—. (Signature of proposer). 

  

I, the above mentioned candidate, assent to this nomination and 

hereby declare—— 

(a} that I have completed—--—_—_---—_—yearss of age; 

e that 1 am (set up) at this election by the--——.   

connec cena Bow a PANTY 5 

(c) that the symbols I have chosen are in order of praf- 

erence (ij) ~——--—-——-----— (i) —----—- —-— 

and (i) ———————-——-—-———. 

(d) that my name and my father’s/husband’s name have been 

correctly by spelt out above in—-—-——-———-—______—_— 

(name of the language). 

(2) that to the best of my knowledge and be lieft, Iam 

qualified and not also disqualified for beiag chossa to fill 

the seat in the Municipan Corporatioa/Council/Nagar Pan- 

chayat,
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I further declare that I am a member of the ~—————- 

**caste/which is Scheduled **caste/Backward class——-_—- — -------in 

relation to——————------ (area in that State.) 

Date —-——- -- =. (Signature of the Candidate), 

I have examined this nomination paper in accordance with 

section 38 and decide as follows : — 

Returning Officer. 

Date. --—-—----—- -_. —--.-—, 

(Perforation) ——— — —-— 

Receipt for Nomination paper and Notice of Scrutiny. 

(To be handed over to the petson presenting the nomination paper). 

Serial No. of nomination paper———-———_____-—_.—-_ ——.— 

The nomination paper of —-—_---—----_____------a candidate for 

election from the —--——-———-—.—----_-_--__.___-_ constituency was 

delivered to me at my office at—————— ——-—_-_-—______-__ 

(hour) on——--—_-_----------(date)* by the candidate/proposer. All 

nomination papers will be taken up for scrutiny at--—-.—~-—_—-—— 

a (hour) on --.—— —-—-—.--——- (date) at —--——---- 

a (place). 

Returning Officer. 

Dated —___—_—__—-—_—..., 

  

*Score out the word not applicable.



_ FORM 21 

(See rule 38) 

NOTICE OF NOMINATION 

Election to the Muviclpal Co1poretlonf/Council/Nagar Panchayat............ From. ... ca. e cect ences Constitaeacy, 

Notice ts hereby given that the follcwing ncminations In respect of the above election have been received upto 3 P.M. today:— 

  

Serial Nameof Name offather/ Age of | Address Party Particulars of | Electoral Nameof Electoral 

  

  

  

number candidate husband + candidate affiliation castes for roll number proposer roll number 
of nomi- candidates of candidate of proposer 
nation . belonging to 
paper Scheduled Castes 

i 2 3 4 5 6 7 8 > 1} 

PHAGE. ee cea eee 

Date... .. eee eeeece nee Returning Officer. 
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FORM 22 

(See rule 40) 

List of Validly Nominated Candidates 

Election to the 

Nagar Panchayat, 

    Municipal Corporation/Council/ 

  

Serial Name of candidate Name of father/husband Address Party 

  

  

  

Wumber of affiliatien 

Candidate 

1 2 3 4 5 

Place-———-—-—-_-_--_-_------—. Returning Officer. 

Date  
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FORM 23 

(See rule 41) 

Notice of Withdrawal of Candidature 

Election to the Municipal Corporation/Council/Nagar Panchayat 

The Returning Officer 

I a (candidate validly 

nominated at the above election do hereby give notice that I 

withdraw my candidature. 

  

  

  

Place- 

Date—— ——-~-——--—-Signature of (validly nominated candidate). 

This notice was delivered to meat my office at—--———-—— (hour) 

on (date) by. . (name) 

the 

Date——_—______________ Returning Officer. 

  

Receipt of Notice of Withdrawal 

(To be handed over to the person delivering the notice) 

The notice of withdrawal of candidature by————-————— 

a (validly nominated candidate) at the election to the 

  

  

—~— was delivered to me by the 

  at my office at-———_—--——__ (hour) oe 

————————(date). 

Returning Officer,
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FORM 23-A 

(See rule 41) 
Notice of Withdrawal of Candidature 

Election to the Municipal Corporation/Council/Nagar 
Panchayat = +++ cos 

    

Notice is hereby given that the following (validly nominated 
candidate/candidates at the above election withdraw -his candidature/ 
their candidatures today. 
  

Name of (validly nominated candidate) Address of Remarks 

  

  

  

(validly nominated 
candidate) 

1, 

2. 

3. 

etc. 

Date-——--—_-__—--____— Returning Officer. 

‘FORM 24 

(See rule 43) 

List of Contesting Candidates 

Election to the Municipal Carporation/Council/Nagar Panchayat-— 

_ from Constitueney——-—-—-—   

Serial Name of candidate Address of Party affiliation Symbol 

  

  

  

number candidate allotted 

1 2 3 4 5 

1. 

2. 

3. 

4. 
ete. 

Place —--——--—--+—-—--_. 

Date——--— 
  

—_ Returning Officer.
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FORM 25 

(See rule 44) 

(For use vacancy when seat is uncontested) 

Declaration ef the result of election - 

Election to Constituency No.—_—---—--— of—_-—-——--— —-Municipal 

Corporation Council/Nagar Panchayat. In pursuance of the provisions 

contained in section 54 of the Punjab State Election Commision Act, 
1994. I declare that— 

sponsored by we 

(Address) 

(name of the recognised/registered political party) has been duly 

elected to fill the seat in this municipality from the above constituency. 

  

Place ———__—_—_____-_—__ Signature-——_-_____ 

Date —— mnt Returning Officer. 

FORM 26 

(See rule 45) 

Appointment of Election Agent 

Election to the Municipal Corporation/Council/Nagar 
  

  

Panchayat. 

To 

The Returning Officer, 

I, - of a candidate 

at the above election do hereby appoint -———_--——-of- 

as my election agent from this day at the above election. 

Place —-_—-___—_— 

Date-——_____-___________.-- Signature of candidate 

T accept the above appo'ntment 

Place 

Date—~-—---____--~--- ++ Signature of election agent 

ee(Approved) 

Signature and Seal of the 

Returning Officer.
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FORM 27 

[See rule 45 (2)] 

Revocation of appointment of Election Agent 

Election to the Municipal Corporation/Council/Nagar 

Panchayat--__-____—-______ — — — —_— 

To 

The Returning Officer 
ae __ : a candidate at the 

above election, hereby revoke the appointment of 

my election agent. 

  

Place——-—-—-—--—--—_-- — os 

Signature of candidate. 

FORM 28 

[See rule 46(2) 

Appointment of Polling Agent 

Election to the Municipal Corporat {on/Council/Nagar Pancha yet 

who is a candidate at the above election do hereby appoint 

— (Name end address)——————__--____ ——. 

as a polling agent to attend polling station No.—_———-——-—-—~—-— 

at place fixed for the poll-———————-—~—~————————— 
at——.—. —.— ee ee 

Date—_-____ : 

wot Signature. of candidaté/election agent. 

1 agree to act as such polling agent. 

Place ——________-__- 

Date-—_-—_--—_—-_-----—- 

  

Signature of polling agent. 

Declaration of polling agent to be signed before Presiding Officer. 

T hereby declare that at the above election 1 will not do any 

thing forbidden by the Punjab State Election Commission Act, 1994 

which I have read/has been read over to me. 

Date——__-___—__________ 

: Signature of polling agent. 
Signed before me. 

Date——__. Presiding Officer,
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FORM 29 

[See tule 47] 

Revocation of appointment of Polling Agent. 

Election to the Municipal Corporation/Council/Nagar Panchayat. 

To 

The Presiding Officer, 

  i, — . (the election agent of 

a a} Candidate at the above 

election, hereby revoke the appointment of------—---—----——— 

my/his polling agent. 

  

  

Place---~——---—----_——- 

Date ~~~ —_---_-__--- 

Signature of person revoking: 

FORM 36 

[See rule 49(2)] 

Letter of intimation to Retumfag Officer, 

To 

The Returning Officer for 

Constituency No.2 40 ore Of ra eee 

Municipal Corporation/Council/Nagar Panchayat. 

Sir, 

T intend to cast my vote by post eat the ensufsg dfection to the 

Municipality from-———-—--_-_-_._-___ _-_-__ ___-.--._ constituency 
Ne, «~My riame is entered at 

setial No,—---— ——-----~fn Part No.   

of the electoral toll for the constituency. 

:. The ballot paper may be sent to me at the following address :— 

 



Election to the Municipal Corporation/Council/Nagar ‘Panchayat from{ Constituency 

Number and name of Polling Station 

FORM 31 

( See rule 63 ) 

List of Tendered Votes 

Sr ee ee COM eee meme eee eee ae 

  

  

  

  

Ee 

Serial Part number, Address of Serial number Serial number of Signature or thumb- 
No serial numbex elector of tendered ballot impression of 

and name of ’ ballot paper issued to the person tendering 
elector Person vote 

has 
voted 

i 2 3 4 6 os 

BD: 10 a 

Signature of Presiding Officers,   
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FORM 32 

[ See rule 64 (2) ] 
List of Challenged Votes 

Election to the Municipal Corporation/Council/Nagar Panchayat from Constituency ——-—--——-______ 

Polling Station Number and Name of Polling Station ——-——-—--——_—_-_______...... ——_--- —--— 

  

  

  

  

Serial Name of Serial number of Signature or Address of = Name Name Order of Signature of 
Number Elector —-—-—-..—-—---—--—  thumb- the person of of Presiding challenger on 
of Part of — Elector’s impression of challenged identifier, Challenger Officer ‘receiving 
entry roll name in the person if any refund of 

that part challenged deposit 

1 2 3 4 . 3 6 7 8 9 10 

1 

2 

3 
4 

5 
6 

7 

8 

9 

10 

Date————-—-——-—— a 
Signature of Presiding Officer. 
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FORM. 33 

(See rule 70) 

Part I.—Ballot Paper Account 

Election to the Muticipal Corporation/Council/Nagar Panchayat from 
Constituency. ee 
POT ee OR ede re meet eee ee eet e wate rm eee b web eens ee ae tae a teres 

cece cee seteeceeett vecpapeues Serial No. Total No. 

From To 

  

1. Ballot paper received.. 

2. Ballot papers unused (i. e. not issued to voters) 

(a) With the signature of Presiding Officer 

(b) Without the signature of Presiding Officer 

* Total : (a+b)————_——— 

4, Ballot papers used at the polling station but NOT 

; INSERTED INTO THE BALLOT BOX : 

(a) Ballot papers cancelled for violation of voting procedure 
under rule 68 

(b) Ballot papers »cancelled for other reasons———-———-— 

(c) Ballot papers used as tendered ballot papers~ —-——— 

* Total :(a+b+c)—————— 

5. *Ballot papers to be found in the ballot box 

(3—4==5) 

*(Serial numbers need not be given) 

Signature of the Preisiding Officer
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Part-II Result of Counting 

  

1. Name of candidate Number of vaild votes/cast 

  

w
e
 

Y
P
 

  

If Rejected Ballot Papers 

  

Iti TOTAL 

  

Whether the total number of ballot papers shown 
against item No. IIT above tallies with the total 
shown against item No. 5 of Part T or any discrepancy 
noticed between these two totals 

  

Place... 00.02. ..-- Signature of the Counting 

Date...... 0.0005 Supervisor. 

Place............0- Signature of the Returning 

Date.... cc. cee eee Officer
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FORM 33-A 

[See rule 66 (3) ] 

List of Blind and infirm Voters 

Election to the Municipal Corporation/Council/Nagar Panchayat —— — 

a Constit rcncy-——— — 

(State)   

Nunaber and Name of Polling Station 

ia Constituency No.— 

  

  

  

Serial Part No. and Full Nameof Full Name of Address of 

  

  

  

No. Serial No. of elector companton companion 
elector 

1 2 3 4 3 

Date————_—-— 

“Signature
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FORM 34 

[See rule 76 (2)] 

Appointment of Counting Agents 

Election to the Municipal Corporation/Council/Nagar Panchayat 

  from : —constituency. 

To 

The Returning Officer, 

Tec cece eee ee cee e bees a candidate/the election agent of 

bee e eee enees ...- Who is a candidate at the above election, do hereby 

appoint the following persons as my counting agents to attend the 

counting of votes at.... 0.02... cece eee : 

  

  

  

Name of the counting agent Address of the counting agent 

1. 

2 

3. 

4 

We agree to act as such counting agents Signature of candidate/ 

election agents. 

  

Signature of counting agents.
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DECLARATION OF COUNTING AGENTS 

(To be signed before the Returning Officer) 

We hereby declare that at the above election we will not do 
anything forbidden by section 113 which we have read/ has been read 
over to us. 

1. 
2. 
3. 

ste. 

Date... cece cere 

Signed before the 

Date. on. cece eee 

Signature of Counting agent. 

Returning Officer, 
  

FORM 34 A 

[See rule 76 (4)] 

Revocation of Appoiutment of Couating Agent 

Election to the Municipal Corporation/Council/Nagar 

Panehayat.... 0.0... ec cee tenn eet ee eet eee ~ 

To 

The Returning Officer, 

Tic cece eee eee nears the election agentof................ 

‘acandidate at the above election hereby revoke the appointment of 

et ote sessseee cosas My/his counting agent. 

Signature of persen revoking
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FORM 35 

{See rules 80 (7) (6), 81 (5), 83 and 84] 

(Result of counting of votes at the Felling tation) 

FORM OF ACCOUNT OF BALLOT-PAPERS 

Election to the Municipal Corporation/Council/Nagar Panchayat 

  From the — Constituency. 

Polling Station ———————————~—~ —~ 

  

  

  

  

  

  

Date of Countiag —-—-——~— — ae 

Serial Name of Number of valid Number of rejected 
No. Candidate. ballot papers polled ballot papers 

for him. 

i 2 3 4 

1 

2 

3 ete, 

  

Total number of valid votes recorded in  ballot-papers 

contained in the ballot-boxes at the polling station—————--——-— 
Total number of rejected votes~——-—-——-_-—__—- 

Total votes polled—~——~—~— — —-.— — —~—~—~ ——~— re 

Place 2 eee   

Date   

Signature of the Assistant 

Returning Officer.
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FORM 35-A 

[See rule 84(1)} 

Final Result Sheet 

(To be used for recording the result of voting at polling Station 
in the constituency, 

Election to the Municipal Corporation/Council/Nagar Panchayat from 
  the--—- “ ——constituency. 

PART I 

Total No. of 

No. of the Constituency electors in Municipality 
keen eee ane eee Constituency.......... 

  

Serlal No. No. of valid votes cast Total of No. of | Total No. of 
of Polling in favour of valid rejected tendered 
Station A B Cc Votes votes 

    

(if there are more 
than one Polling Stations 
in the constituency) 

  

(1) 
@) 
@) 

ete, . 

  

Total No. of votes recorded at Polling Stations. 
  

No. of votes recorded on postal ballot papers. 

  

Total votes pofled 

  

PlACC 0. oe ese css oie ace te to eee 

Returning Officer. 
Date :
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PART II—Result of Counting 

  

I. Name of candidate Numter cf valid votes cast 

  

  

TI. Rejected Ballot Papers 

  

I. TOTAL 

  

Whether the total number of ballot papers shown against 

{tem No. JI[ above tallies with the total shown against {tem No. 5 

of Part I or any discrepancy noticed between these two totals, 

Signatute of the Returning 
Officer,
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Ee FORM 36 

[ (See rule 84 (b) ] 

(For use ; when “seat is; contested ae 

Declaration of the result of Election under-———-———-———-—--——- 

Election to the   

  Constlivency . No. of Mpl. Corp./Council/ 

  Nagar Panchayat 

  

In pursuance of the provisions contained in section 69 of the Punjab 

State. Election Commisston Act, 1994, 

Rule. 84.of the Punjab Municipal. Election. Rules, 1994, 1 declare 

that 

  

  (Name) 

  (Address) Sponsored by———— 

(name of the recognised/registered 

political party) bas been daly elected: to fill the seat in that 

Municipality from the above constituency. 

Place————_—___—_—___— Signature——_—_———-— 

Date——__—__—_—-___-__--—-— Returning officer,
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FORM 37 

[(See rule +84) (c)] 

Retam of Election 

  

  

  

  

  

  

  

Bleclion to the... 0... cc eee ees eeu ces from the,......... constituency 

Retern of Election 

Serial Name of candidate Party affiliation Number of 
No, votes polled 

Total number of electors .........00; ceece tenes be etee anes ventas . 

Total number of valid votes polled ..........-- cute eaeeweee cee nee anes 

Total number of rejected votes 2... eck ccc eee ree et ence et ee 

Total number of tendered votes ,....... 0000+ bee as cence ete etees 

I, declare that— 

: FO ne eee rere ee eer t eens en neeene (na me) 

OP cree ere vce cece penn en eeee ns vee eens eb geet e ent e cae weee (address) 

has been duly elected from........ eteves eres ee tseees constituency, 

Pla C6... a ace se os ce ars ce ere ee eee ae eee 

Date, we oe cere ee meen ete em ee mas oe ese ot 

Returning Officer.
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FORM 38 
(See rule 85) 

Certificate of Election 

I, Returning Officer for Constituency No... 2.026... 08, Of, ccc cere 
Municipal Corporation/Council/ Nagar Panchayat “herehy | ‘certify that 
Thave on the. ....... cee ee cee eens day of... i... 19...... 
declared Shri...................00- OF Lecce cence es sponsored by 
Lc ceevceceeeures (name of the recognised/regisiered plitical party) to 
lave been duly clected by the said constituency in ihe General 
Election/Bye-clection to be a member of the aioresaid Municipality 
and that in taken thereof I, have granted to him this certificate of 
election, 

PLACE. ne ee ee oe EM oo Os nas ew ere tot ew ee out 

Date gee ce cas © em oe exe om Returning Offices. 

Seal 

FORM 39 

[See rule 18 (2)} 

Tee cecesevaee the petitioner in the accompanytag election petition 
calling i in question the election of Shri/Shrimati............ respondent 
No...... Feareneee in the said petition make solemn affirmation/oath 

(a) that the statement, made in paragraphs eee cere cen of 
the accompanying. election petition about the commission of the corrupt 
practice of * oo... keke ae aud the particulars of such corrupt practice 
mentioned in paragra DUS ee cee cee ee of the same petition and in 
Paragraphs wei. .ses cere of the Schedule annexed thereto are true to 
my knowledge; 

(bd) that the statements made in paragraphs.......... of the 
said i petition about ths commis3oa of cae corrupt practice OFF. eee 

«and the particulars of such corrupt practice given in paragraphs 
tee eeeaee of the said petition and in patagraphs............. of the 
Schedule annexed thereto are truce to my information; 

() 

(a) 
ete. 

* 

Signature of depondent. 

; Solemaly affirmed/sworn by Shri/Shrimati...... ... Ab os ce cee ne ve 
this... ........ ww day Of... cee ee 199... 

Before me, 

Magistrate of the first class/Notary/ 

Commissioner of Oaths. 

*Here specify the same of the corrupt practice. 

K. K. BHATNAGAR, 

Secretary to Government of Punjab, 
Department of Elections. 
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